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PARLIAMENTARY DEBATES
(PART I—QUESTIONS AND ANSWERS)
Tuesday, 4th Apnil, 1950

The House met at a Quarter to Eleven of the Clock

[Mz. SPEAKER in the Chair.]

ORAL ANSWERS TO QUESTIONS
Pay s0ALES FOBR RarLway SoHOOL TRACHERS

*1371. S8hri Sidhva: (a) Will the Minister of Railways be pleased to state
what scale have the Central Pay Commission recommmended for the B. N.
Railway School teachers?

(b) What is the pay they are drawing now?

(c) What is the reason for not implementing these recommendations?

(d) Do Government intend to implement these recommendations?

The Minister of Transport and Railways (Shri Gopalaswami): (a) The scales

recommended by the Central Pay Commission for school teachers are those
given in para 17, page 245, Part III of their Report.

(bj to (d). Revised scales of pay based on the Central Pay Commission's
recommendations, referred to above have been sanctioned for the B. N. Rail-
way School teachers. Refixation of pay and payment of arrears have, however,
not been completed. Pending this, the teachers continue to draw the pre-
existing scales, which are either the State Government scales or the scales as

sanctioned by the Railway.

Shri Sidhva: I have not been able to follow the answer exactly. May I
%know why the Pay Commission Scales have not been applied to the B. N.
Railway School staff and is it o fact that clerical and other low paid staff have
got these scales gince 2} years but the teachers have been excluded?

Shri Gopalaswami: The original scales in force in these Railway Schools
were scales corresponding to the scales of pay in Schools maintained hy the
respective Provincial Governments. That was what was in vogue previously.
Subsequently on receipt of representations from the Railway School teachers,
the matter was reviewed and it was decided that the scales should be approxi-
mated to the scales admissible in Centrally Administered areas which were
based on the Central Pay Commission’s recommendations. These orders have
been ordered to be applied to School teachers on the B. N. Railway. There
has been some delsy in fixing them up in the revised scales and that will be
cempleted soon.

Shri Sidhva: Is it & fact that the Bihar Government hag also withdrawn the
Dearness Allowange which the teachers were drawing?

(1279)
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Shri Gopalaswami: I have no information.

‘S8hri 8idhva: When is the decision likely to be taken?

Shri Gopalaswami: The decision has been taken. It is being implemented..
8hri Sidhva: How many teachers are involved in this?

8hri Gopalaswami: I am afraid I have not got the total number here. If
the hon. Member wishes that information to be supplied to him, I shall do.

8hri Sidhva: When will the decision be implemented?
Shri Gopalaswami: It is being implemented.
Az @ A\ 9g qoo § FARW F fEwlE dte o o dto
arfo ITT * TS A M INY Qar § ?
Shr1 Bhatt: Are these recommendations of the Central Psy Commissiom

applicable to the B. B. and C. I. Railway Schools also?
Shri Gopalaswami: All Railways.

ot Wz oE wAdg W S F 9w 9 A § T gl e
F fows) v oot o€ § 7

Shri Bhatt: Has the -hon. Minister received any applications from the tea-
chers of the Abu Road, Railway High School ?
Mr. Speaker: Order, order.

REQUISITIONED BUTLDINGS

*1372. Shri 8Sidhva: (a) Will the Minister of Works, Mines and Power be
pleased to state the number of buildings requisitioned from 1lst January, 1949
up-to-date in Delhi and other parts of the country for Government of India
purposes?

(b) What is the total rent paid by Government for these buildings and what
is-the aniount recovered from the persons who have occupied them?

() Wera any buildings de-requisitioned during this period and if so, what is-
the number?

The Minister of Works, Mines and Power (Shri Gadgil): (s) Number of
buildings requisitioned from 1st January, 1949 to 15th March, 1950—

In Dethiviiiiiiiiiennn, 124.
In other parts of the country....................t 84,

(b) (i) Total rent paid by Government —Rs. 29,493/11/86.
(ii) Total amount recoverad—Rs. 28,880/12/-.

These figures exclude some rent not paid, and some not collected due to
assessments not being fixed.

(¢) Yes. 85 houses and one flat. »
(i) In Delhi—27 houset and one flat.
(i) in other parts of the country—eight houses
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Shri Sidhva: Out of the requisitioned buildings, how many are for officer
purposes and how many for residential purposes?

8hri Gadgil: I require notice for that.

Bhri Bidhva: Is there any graded rate of rent fixed for officers and subordi-
nate staff or is it 10 per cent. for everyone?

8hri Gadgil: The rent that is paid to the landlord is according to the capa-
city oi the house, the situation of the house etc. So far as possible the houses
are allotted according to the rules and the pay that the occupants draw and in.
no case an officer is made to pay more than 10 per cent. of his salary.

S8hri 8idhva: Do the subordinate staff like clerks and peons also bhave to
pay 10 per cent. of their pay as officers do?

Shri Gadgil: That is applicable to every officer of every class.

8hri Deshbandhu Gupta: May I know the number of houses requisitioned
by the Local Government for their purposes in Delhi?

Shri Gadgil: Tt is impossible to give the figure of houses requisitioned for
the purposes of Delhi local administration but I can give the number of hoyses
requisitioned by the Collector, Delhi.

Shri Deshbandhu Gupta: I want those figures.

Shri Gadgil: The number of houses requisitioned from 1st January, 1949
to 81st January, 1950 in Delhi was 14.

Shri Deshbandhu Gupta: May I know whether any instances have come to
the notice of the hon. Minister where rent has not been paid or not even been
decided in the case of those houses that have been requisitioned by the Local
Administration for more than six months or even one year?

Shri Gadgfl: As I have said in the answer, in the case of certain houses the
rent is not yet fixed. It may be that in certain cases the period is six months
or even one year.

Shri Deshbandhu Gupta: Do Government reslize the difficulty of those per-
sons whosc houses are requisitioned and will they see that clear cut rules are laid
down so that the decisions -about rents are not delayed beyond two or three
months or beyond any period that Government may think reasonable?

Shri Gadgil: I appreciate the reasonableness of the suggestion and I will act
upto that,

gz Mfar gm : fad swm oo ft, fooslt & o oot &
Ex, TR & wE R § O O 3 @ for A amr mni
g a1 4EY, A I Bz KA 9= A M IF emar I ov @By ?
Seth Govind Das: May I know whether or not a time-limit has been fixed

to de-requisition all such buildings in or around Delhi as are even at present

undzr Government control and that by what time they could be expected to be
. de-requisitioned?
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Shri Gadgil: Expectation may be had at all times but no such expectation

will be justified till Government-requirements in this respect continue to re-
main rather pressing.

§3 Mz a9 a7 TaTAE ol AT W B Fw7 37 A Ao
R E, A aHd ol aF il e @ § w®
wa Tefaacia fed omt 218 § 2

Seth Govind Das: Are the Government preparing at present any scheme for
further requisitioning of some buildings and, again, are the buildings not re-
«uisitioned so far about to be requisitioned now?

ol iefTe : JIT TATHE FT IEE AT 7 FEL F A |

dshgl Gadgil: Govermnent will surely requisition more buildings if they eo
needed.

o ot B S oSy MO e (P9 1 Pl el - (S
Towe K0 A S it e e

Giani G. 8. Musafir: How many bungalows requisitioned in Delhi have
been allotted to displaced persons?

8hri Gadgll: In a few cases houses have been given to some of the refugees
¥t normally the houses, whether owned by Government or requisiticned by
{lovernment, are primarily mcant for Government servants.

Shri M. A. Ayyangar: Does this Ministry requisition buildings for and on
behslf of all Ministries or is it exclusive of the Defence Ministry?

Shri @adgil: These houses are requisitioned by the Collector of Delhi and
Collectors of several places at the instance of the Central Government.

8hri M. A. Ayyangar: In the matter of requisitioning buildings for Govern-
ment- purposes does the Defence Ministry requisition for its own purposes,
or does the Ministry of Works, Mines and Power. requisition for all the depart-
ments, or is there an exception? .

ghri Gadgil: The buildings are requisitioned for all the Departments except
the Ministry of Defence by the Ministry of Works, Mines and Power.

oSy U0 5 a0 6 2 G & WS 1 pilue el - > SN

(S o S i S oneitd el 43S o e ) - e K S

AR R RSt | O R e P Y- JU & X P PR F
P s oSy 4 Ky

Giani @. S. Musafir: Is it a fact that amongst bungalows requisitioned are also

included some which a few displaced persons happend to have or had here
here beforehand or which they purchased on migration to this place?

st
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Shri Gadgil: I require notice for this question.
My, Speaker: I think we shall proceed to the next question.

8bri Deshbandbu Gupta: Bir, in view of the fact that only 14 houses have
been requisitioned in Delhi in the whole year, will the hon. Minister consider
the desivability of exempting new buildings from the provisions of the Requisi-
tion of Premises Act?

Shri Gadgil: The hon. Member is well asware of the fact that only a few
morihs ago Government issued a Press Communique in which it was stated
that 50 per cent. of the new constructions would not be requisitioned. If any
construction is built exclusively for the use of the owner, it will not be requisi.
tioned at all.

RAILWAY STRIKES

*1878. Seih Govind Das: Will the Minister of Rallways be pleased to state
the number cf strikes for the period 1949-50 in railway workshops at Ajmer,
Jodhpur, Bombay, Caleutta, Madras and Delhi and the number of man-iours
lost as compared with the previous year?

The Minister of State for Transport and Railways (Shri Santhanam): I lay
on the Table of the House a statcment giving the required information in res-
pect of the railway workshops situated at Ajmer, Bombay, Calcutta and
Madras respectively. The reqnired information is not available in respect of
Jodhpur Railway workshops, while as regards Delhi, no particulars are given
in the statement as there is no railway worshop in Delhi.

Sir, T may add in anticipation of Supplementary questions that the total
number of man-hours lost during 1948-49 was 79,676 while the total loss in
1949-50 was only 45.

STATEMENT:
| Number of man-hours

Name of Railway | Number of strikes which oocurred lost during

during the period 1949-50. |

1949-50, 1948.49,

-B.B.and C. I. Ajmor Nil Ndl 4,919

Bombay Nil Nil Nil
G.LP, Bombay one 13 (days) 21,736 (days)

Caloutta N Nt 61,432
M. and 8. M. Madras one 32 1,389

Seth Govind Des: Compared to previvus years is the number of strikes
becoming less or more? '

Mr. Speaker: He has nlready stated that. He has given figures for both-
the years.

Seth Govind Das: Then I could not follow.
Mr. Speaker: The hon. Minister may give him the figures.

Bhri Santhanam: The number of man-hours lost for 1948-49 was 79,576,
while the number of hours lost during 1949-50 was only 45.
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Shri Hanumanthajya: May 1 know what is the improvement due to?
Shri Santhanam: Better relations between management and labour.
Shri M. A. Ayyangar: Is it 45 or 45,0007
Shri Santhanam: 45 units.

UNOCLAIMED G0oODS CONSIGNMENTS ON THE RAILWAYS

*1374. Seth Govind Das: Will the Minister of Rallways be pleased to state
‘the total number of unclaimed goods consignments and the income accrued to

the Government on Ei}%, O.T.R., M.8.R. and B.B. and C.L.R. during 1949-50
by the sale of such goods?

The Minister of State for Transport and Raflways (Shri Santhansin): The num-
ber of goods consignments which remained unclaimed at destination during the
calendar year 1949 on the E.I., 0.T., M. and 8.M, and B.B. and C.I. Railways
‘was 7,366 approximately. The gross realisation from unclaimed consignments
-auctioned during the year 1949 on these Railways was approximately Rs. 8,40,
:816. TFreight and other charges due thereon amounted to Rs. 2,78,5680 approxi-
mately. These figures are exclusive of sale proceeds from articles which for
various reasons went astray during transit and could not be connected with

booking particulars. The information in respect of the financial year 1949-50
is not yet available.

Seth Govind Das: Is it a fact, Sir, that several complaints have been lodged
with the Ministry of the hon. Minister that in spite of the claims certain articles
have been auctioned and those claims were not considered?

Shri Santhanam: I do not know what the hon. Member means. No
complaints come to the Ministry. We do not sell anything and we do not take
possession of anything. It is only the individual railway administration which

deals with these things. Some complaints might have gone to the Railway
Administration concerned.

Shri Sidhva: May I know whether after the disposal of these unclaimed

goods and consignments, particular consignees have preferred any claims for
those particular consignments?

Shri Santhanam: There are two classes of consignmets: those whose addres-
fes are given and which have reached their destination but have not been claim-
ed by the consignee. In such cases the Railway Administrations wait for a certain
time and try to come in contact with the consignee or the consignor and if they
are unable to do so, then they are sold in auction. There are other consignments
whase addresses have been lost owing to some reason or other which are taken
to the Lost Property Office and then auctioned. If the consignor or the con-
signee claims then the claim is dealt with on its own merits.

Shri Deshbandhu Gupta: May I know the amount paid by the Railways on

all these four Railways in the same year in settling the claims for goods lost in
transit ?

Shri Santhanam: That question has been put many times and answered.
f have not got the particulars here just now.
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Glani G. 8. Musafir: Has the hon. Minister received complaints from some
displaced persons to the effect that their goods originally booked from Pakistan

to destinations in India have on arrival been auctioned as ‘goods lying
anclaimed’?- '

Shri Ssnthanam: Sir, in such cases the claims are dealt with as if they
were olaims of Indian nationals. It may be that some consignments have been
sold off beeause the Railway Administration could not contact the consignse.

Babu Ramnarayan Singh: What is the position of the claiment who is
kmown to the authority after the articles are disposed of?

Shri Santhanam: He gets full compensation if he proves the claim.

«CLAIMs For COMPENSATION Oof INJURY TO PERsONS ANpD DAMAGE TO GoODS
ox Ramways

*1876. Seth Govind Des: Will thke Minister of Railways be pleased to state
the total number of claims in respect: of:

(a) Injury to persons; and

{b) Damage to property, and the number of cases still pending on the E.I.,
‘0.T., M.S. and B.B. and C.I. Railways during the period 1949-50?

The Minister of State for Transport and Rallways (Shri Santhanam): It is
presumed that the question relates to claims arising out of railway accidents.
The total number of claims arising out of accidents to passenger trains received
during the calendar year 1949 by the B.B. and C.I., M. and S.M. O.T. and E.1.
Railways and the number of such claims pending are as under:

(a) Injury to persons.—

(i) Number of claims received. 142
(ii) Number of claims pending. 88.
(b) Damage to property.—
(i) Number of claims received. 32
(i) Number of claims pending. 23. i

Information for the complete financial year 1949-50 is not yet available, and
therefore particulars relating to the calendar year 1949 have been given. It has
also been assumed that the hon. Member while referring to M. 8. Railway has
the Madras and Southern Mahratta Railway in mind.

Seth @Govind Das: For how many days, Sir, are these claims pending and
when is it hoped that they would be disposed of?

Shri Santhanam: Previously the procedure was that these claims were
settled by negotiation between the parties and the Administrations. Now we
have passed a new law appointing Claims Commissioners, who are expected to
expedite the disposal of these claims very quickly.

Seth Govind Das: May I know, Sir, for how long these claims have been
pending? That is my question.
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Shri Santhanam: There cannot be any particular period for all the claims.
Some claims must be pending for a considerable time, and others must be

pending for a short time.

Seth Govind Das: Is it not a fact that some claims are pending for some
years now?

Shri Santhanam: I would require notice for that question.

Shri Sidhva: May 1 know, out of the 142 cases which have been settled,
which is the individual case in which the largest amount was paid?

Shri Santhanam: The other day I answered that the maximum is Rs. 10,000.
I also answered that Rs. 5,600 and odd was paid. :

Shri 8Sidhva: Is it not a fact, Sir, that in the case of Rs. 10,000 the Railway
Board has to take a decision? I wanted to know in how many cases of private
settlement, the maximum for which is Rs. 5,000, the largest amount was

paid.

8hri Santhanam: Originally, the General Managers had power only up to
Rs. 5000. That has been raised to Rs. 10,000 now.

Shri Sidhva: May I know, Sir, since the maximum is now Rs. 10,000, whe-
ther the Ruilway Board has any jurisdiction?

Shri Santhanam: The Railway Bouard has jurisdiction in the sense that the

Gencral Managers may refer to it any particular cuse. But, the General
Managers have got full powers to give up to Rs., 10,000.

Shri Sidhva: Has there been any change in the Railway Act?
Shri Santhanam: The Railway Act has not been changed in this respect.

S8hri Deshbandhu Gupta: Will the hon. Minister lay on the Table of the
House a statement giving details of the claims which have been lying unsettled
for more than one year?

Shri Santhanam: The hon. Member may put a separate question on the
point.

Shri Deshbandhu Gupta: May 1 kuow, Sir,......... e
Mr. Speaker: I am going to the next question.

Shri Deshbandhu Gupta: On a point of order, Sir, may I know whether it is
not open to a Member to suggest and for the hon. Minister to accept notice of
e question like this? Is it necessary that a separate question should be put

for this?

Mr. 8peaker: I think it is not proper that an hon. Member should give
notice of a question and immediately the hon. Minister should aceept it. It
practically nullifies the Speaker’s office in looking into the admissibility of it.
It is not permissible. Next question.

V. E1GHTS AND MEASURES FOR AGRIOCULTURAL PRODUCTS

*1376. Shri Barman: (a) Will the Minister of Agriculture be pleased to state
what are the principal weights and measures in India, used in marketing agri-
cultura! produces? a

(b) Is any proposal under consideration for the introduestion of uniformity
with regard to these weights and measures at an early date?
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* The Minister of Food and Agriculture (Shri Jairamdas Doulatram): (ag-
There are two systems of weights: the Indian system of Tolas, Seers an
Maunds, and the Avoirdupois weights i.c., Pounds, Hundred-weights and Tons.

The measures used in different parts of the country are multitudinous.

Paila is the common term used for measures in most parts of India,
capacity varies in different parts.

_ (b) The question of introducing uniform weights and measures was exa-
mined by a special Committee appointed by the Indian Standards Institution
and its report is mow under consideration by the Ministry of Industry and
Supply.

Shri Barman: Is the hon. Minister aware that the same nomenclature, say,
a manud, is composed of différent measures as respects different agricultural

but its

commodities?

Shri Jairamdas Doulatram: That is a fact. In Kanpur for instance, & maund
is 414 seers whereas in Bombay it is 28 pounds, that is 14 seers.

Shri 8idhva: What is the reply to part (b), Sir? I have not followed it.

8hri Jairamdas Doulatram: (b) The question of introducing uniform weights
and measures was examined by a special Committee appointed by the Indian
Standards Tnstitution and its report is now under consideration by the Ministry
of Industry and Supply.

Shri Barman: Is the hon. Minister aware thut due to this difference and
diversity of measures and their nomenclature, agriculturists and other people
are not able to ascertain the real wholesale prices of commniodities?

Mr. Speaker: Order, order. He is giving information and trying to argue.

Shri Barman: Is it a fact that in 1989 the Central Legislature passed an Act
prescribing units of standard weights for adoption throughout the Country and

if so, what is the result thereof?

8hri Jairamdas Doulatram: That is a fact. 1 said the whole question in
view of its complexities had to be reviewed by a very representative Committee
which, I think, contained 80 persons representing various interests and the
Government. They have made a report and that is under consideration by

the Ministry of Industry and Supply.
Maulvi Wajed Ali: May I know when a decision is expected to be reached

on this report?

Shri Jairamdas Doulatram: That will he a matter for the Ministry of Indus-
try and Supply and depends on when they complete its consideration.

4 Mg g : g8 F/T AN 3 gu fram awa §w mar @k
W # {kd maHe & amd feaw aw § § 7

Seth Govind Das: How long is it since that Committee has been function-
ing and for how long past the Government have had its report before them?

Shri Jairamdas Doulatram: I am afraid I have not got that information
handy. I think the Committee was functioning in 1949. It reported in 1949.

8hri Hanumanthalya: When was the report of the Commiftee submitted to
Government and when was it received by the Ministry of Industry and Supply?
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Bhri Jairamdas Doulatram: That can be best answered by the Ministry

concerned, because the Indian Standards Institution is not functioning under
che Ministry of Agriculture.

8hri Ramalingam Ohettiar: What is the recommendation of the Committea?
Are they in favour of legislation or not?

8hri Joiramdas Doulatram: The Committee is in favour of legislation.

‘They have made a programme for three stages, the three stages to be completed
in 15 years.

Shri Kamath: Since 15th Angust 1947, have there been any prosecutions

in the Centrally Administered Areas for the use of false weights and measures
in bazaars and markets?

8hri Jaijramdas Doulatram: I think there must have been some prosecu-

tions; but I have not got the exact number. I am prepared to supply the in-
formation to the hon. Member.

S BSRS € gipe S kg b Edaing WS ¢ ylane odd = g2 S

Tl s oS Joaf

Giani G. 8. Musafir: Have the Government placed the contract for the
manufacture of these weights and measures with any one company exclusively?

Mr. Speaker: Have they given the contract to prepare these weights and
‘measures to one person?

Shri Jairamdas Doulatram: I do not think the Central Government does
anything of the kind. The State Governments do all this. The State Govern-
ments must be having their own arrangements for the preparation of these
weights and measures. 1 am not in a position to answer this question.

Shri Tyagi: Does the Government keep any register of the various weights
of the same denomination?

8Shri Jairamdas Doulatram: T am afraid I have not followed the question.

8hri Tyagi: Have the Government maintained a register of the actual
weight. varying from place to place, of the weights of the same denomination?

Shri Jairamdas Doulatram: I believe all that is being done by the State
Governments. Fven within one State, there are divergences. In U. P. for ins-
tance, in Hamidpur, a seer is equal to 92 tolas; in Gorakhpur it is 112 tolas.
A paila in ths C. P. is equal to 40 totals; in Rajputana it is 1600 tolas. The
local Governments must be keeping some kind of record.

Mr. Bpeaker: Next question.

IMPROVED METEOROLOGICAL SERVICE

*1877. Shri Sidhva: (a) Will the Minister of Oommunications be pleased to
state whether it is a fact that a proposal for the introduction of improved
meteorological service was considered at the first South East Asia Regional Air
‘Navigation Conference held in New Delhi in November, 1948?

(b) If so, has the new service been introduced in India?

(¢) From which stations are these weather broadcasts made io the aircrafts
on flight?
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" %he Deputy Minister of Communications (Shri Khurshed Lal): (a) and (b).
“Yes.
(c) A list of stations which make hourly weather broadcasts for the bene-
fit of aircrafts in flight is laid on the Table of the House. [See Appendiz VI,
wannezwre No. 29].

Shri Sidhva: May I know whether under this Convention any dangerous
weather phenomena are comnunicated to the pilots while on flight?

8hri Khurshed Lal: Pilots are given all information about weather while
they are on flight, whether dangerous or otherwise.

Shri Sidhva: My particular question is this: whether information about
«dangcrous weather phenomena are communicated.

Shri Khurshed Lal: T said that they are given all the information. That would
‘§nclude dangerous phenomena also.

Shri Sidhva: Under this arrangement?

Mr. Speaker: Yes, that is exmctly what he has said. The hon. Member
:should follow the reply.

8hri Sidhva: He is not definite. May I know in how many centres hourly
‘broandessts are made?

Shri Khurshed Lal: Thirty-two.

Shri Sidhva: May I know in how many centres half-hourly broadcasts are
mmade? !

Shri Khurshed Lal: None.

Shri Sidhva: May I know whether any arrangement will be made to issue
thalf-hourly broadcasts?

Shri Khurshed Lal: It is not the intention to do so.

Shri Kamath: During the last twelve months, what approximately is the
[percentage of cases in which these weather prophets have proved false?

Mr. Speaker: Order, order. Next question.
INDO-IRANIAN-PAKISTAN LoousTts CONVENTION

*1378. Dr. M. M. Das: (a) Will the Minister of Agriculture be pleased to
:statec when the Tndo-Iranian-Pakistan Locusts Convention came into existence?

(b) Whut was the agreed programme to fight the menace of locusts?

The Minister of Food and Agriculture (S8hri Jairamdas Doulatram): (a) and
(b). The attention of the hon. Member is drawn to the reply given to Question
No. 357 on 20th February. 1950.

Dr. M. M. Dag: May I know whether this Convention has got a fund of
its own?

Shri Jairamdas Doulatram: I do not think they have got any separate fund
.of their own. When anything has to be done, thé States co-operate and find
‘the funds.

Dr. M. M, Das: May I know whether any joint action by the parties to this
.Convention has been arranged or contemplated for fighting the coming locust
:menace of which the Government has warned some of our State Governmenta?
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8hri Jairamdas Doulatram: Yes; we have got an arrangement for mutual
exchange of fortnightly information.

Dr. M. M. Das: I mean any uactive measures to fight this menace. ‘
Shri Jairamdas Doulatram: That is -the concern of each State Government.

Dr. M. M. Das: May I know if any steps are contemplated to be taken by
our Government if this menace comes at all?

Shri Jairamdas Doulatram: We have made arrangements with the States
concerned. We had recently a conference of specialists in Delhi. As &
result of that, we have opened & training class in Jodhpur. Administrative
officers of the States concerned are also going io meet on the 15th of April.

Dr. M, M. Das: May I kuow whut particulur measures will be taken to deal
with this problem?

S8hri Jairamdas Doulatram: These niethods have been described in con-
nection with a previous question. Early action will be taken according to
those methods, such as the building of trenches, the spreading of poison, the
burning of bushes and such other action. These are technical matters which
sre all being attended to.

Shri Kamath: After the conclusion of this tripartite anti-locust ualliance,
have any strategic measures been devised to halt the invasion of locusts in
Iran and at worst in West Pakistan?

Shri Jairamdas Doulatram: Necessary measures will be teken by the
Governments concerned. So fur as we are concerned we take measures in
our own areas and we have done that. :

Shri Kamath: Is there any threat or feur of un invasion of locusts from the
East. '

Shri Jairamdas Doulstram: No, no invasion from the East.

S8hri EKamath: Is it the plan of the Government to vanquish the locusts
finally in India?

Mr. Speaker: Order, order.

Shri Tyagi: What proportion of the total expenditure is incurred by India?

Shri Jairamdas Doulatram: It will not be possible to make an estimate now,
but the Department is spending about Rs. 5 lakhs.
Shri Tyagi: How much is the expenditure incurred by us, as compared to

the total expenditure? Is the expenditure shared equally by all the three
Governments ?

Shri Jairamdas Doulatram: It has to be shared by the Provineial Govern-
ments and the Central Government.

Shri Tyagi: I wanted to know if the expenditure is shared equally by us,
Pakistau and Iran.

Shri Jairamdas Doulatram: So far as we are concerned, we are dealing
with the locust outbreak within our area and incur expenditure on the opera-
tions that have to be taken by us. With regard to the outbreak in other coun-
tries, obviously it is their duty.

8hri Tyagi: Is there not any joint arrangement?

Mr., Speaker: Order, order. This question was exhausfively dealt with
last time. I remember the whole thing. Hon. Members may revise and re-
collect the answers given then.
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Rarways BETTERMENT FUND

*1879. Dr. M. M. Das: Will the Minister of Railways be pleased to state:

(8) the amounts spent from the Railways Betterment Fund during the years
1048-49 and 1949-50; and

(b) for what particular purposes, the money was spent?

The Minister of State for Transport and Railways (Shri Santhanam): (a)
During the year 1948-49, the amount spent from the Railway Betterment Fund
ag then constituted was Rs. 233 lakhs. The actual amount spent in 1949-50
from the Fund which had, with effect from this year, been restricted to works
relating to passenger amenities on’}y cannot be made available until the
aocounts for the year are closed. The figure of expenditure from the Fund as
provided in the Revised Estimates of the vear is of the order of Rs. 175 lakhs.
The Fund will, however, receive a credit of about Rs. 208 lakhs due partly to
‘write-back of expenditure on works other than passenger amenities in progress
on 1st April, 1949, and partly to the write-back of sums erroneously debited
1o the Fund previously.

(b) The purposes for which the amounts were spent in 1948-49 and 1949-50
are as follows:

1948-49—(i) Amenities for passengers, such as improvement to latrines
and sanitary arrangements, water supply to passengers, provision
for waiting halls, refreshment rooms, bathing facilities, improved
lighting of station platforms and booking facilities, etc. In this
connection, attention of the hon, Member is also invited to the
booklet ‘‘Towards Better Conditions of Travel’’ (circulated with
Budget papers) detailing the amenities for passengers on individual
railways.

(ii) Amenities for staff, including quarters for Class IV staff.

(ii) Unremunerative operating improvements costing not more then
Rs. 3 lakhs.
1049-50—Amenities for passengers vide details given against (i) above.

Mr. M. M, Das: Is it a fact that after the merger of the Betterment Fund
-with the Development Fund, the passenger amenities will suffer?

Shri Santhanam: No, Sir. We are now providing 28 minimum of Rs. 8 crores
¥or the next five years,

Dr. M. M, Das: From the total expenditure from the Development Fund,
-whut percentage will be earmarked for passenger amenities?

~ Shri Santhanam: Rs. 3 crores will be earmarked for passenger amenities
alone.

ghri Sidhva: Will the extension of ruilway station office and the improve-
sment of the railway yard, also be included?

S8hyi Santhanam: Not the improvement to the yard. So far as station
premises are concerned if it is purely a matter of passengers’ facilities, such
as expansion of the booking-office, or the third class waiting hall, that ma- --
included among passenger amenities.

Shri Kesava Rao: Ts it n fact that railway restaurants and hotels in towns
avhere there is prohibition are serving drinks?

Shri Santhanam: Not in the railway premises.
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Pandit Majtra: May I enquire from the hon. Minister if elimination of un-
remunerative operations come within better amenities to passengers?

8hri Santhanam: They were included in the Betterment Fund expenditure
before 1948-49; but in accordance with the advice of the Central Advisory
Council from 1st April, 1949, the fund was devoted exclusively to passenger
amenities. But as the hon. Member knows, it has been merged into the
Betterment Fund out of which the passenger amenities programme is met.

#f W2 : #4T (Passenger Amenity) #1 7% ¥ @ifwgs misq w1
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Shri Bhatt: Does the item of ‘Passenger Amenities’ also include the-
expenditure on Social Guides?

Shri Santhanam: The Passenger Amenities Programm< s only a capital
works’ programme; it does mot include current revenuc expenditure.

Shri Sidhva: If improvement is made to the administrative offices, does it
come in the ‘amenities’ list?

shri Santhanam: No.

LIQUOR-SERVICE IN REFRESHMENT RoOMS AND RESTAURANT CARrs

*1380. Dr. M, M, Das: Will the Minister of Railways be pleased to state:

(a) when the serving of alcoholic drinks in refreshment rooms and restau-
rant cars on the railways was discontinued; and

(b) the financie! loss the Railways had to suffer as a result thercof?

The Minister of State for Transport and Railways (Shri Santhanam): (1)
The sule of alcoholic drinks was discontinued on the B.N. Railway from 1st
September, and on the 8. I. Railway and the scetion of the M and S.M. Rail-
way, lying within Madras Presidency, from 1st October, 1948. Elsewhere on
Indian Government Railways, the sale of alcoholic drinks was discontinued’

from 1st April, 1949.

(b) As catering on the Indian Government Railways is to a large extent.
entrusted to contractors, no general question of financinl loss to railways arises.
There has been some, estimated at below Rs. 2 lakhs per annum, on the B.N.
Railway, who run their restaurants, dining cars and the hotel at Puri depart-
mentally. On the B.B. and C.I. Railway also, a small loss of about rupees:
two thousand per year is estimated in connexion with the refreshment rooms.
and buffet at Bombay Central Station, from which, in terms of an agreement,
the railway is entitled to 80 per cent. of the net profits. .

Dr. M. M. Das: Muy I know, Sir, whether the serving and drinking of alco-
holic drinks are allowed in trains?

Shri Santhanam: They arc not scrved. But if a person has got a private: ~
permit, I think he may drink in his own compartment.

Dr. M. M. Das: May [ know, Sir, whether the same rule applies to compart—
ments reserved for the Military?

Shri Santhanam: I do not know what rule the hon. Member is referring to.
Mr. 8peaker: He means the rule about drinking with permits.
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Shri Santhanam: Any person who has a permit can take his bottle along
with him.

Dr. M. M. Das: By ‘‘permit”’ does the hon. Minister mean ‘‘permit’ to
drink alooholic liquor?

Shri Santhanam: If the area is one in which prohibition exists, he will have
to tuke & permit from.the State Government. 1f it is in a free area, he will
act according to the law of the land.

Dr. M. M. Das: What is the position regarding the ban on smoking in trains?
Is that also under the active consideration of Government?

Shri S8anthanam: Not so far as I know..

Kanwar Jaswant Singh: Is the serving of alcoholic drinks in railway res-
taurants and refreshment rooms discontinued as a measure of prohibition or
is it for some other reason?

Shri Santhanam: It is in conformity with the general national programme
of prohibition. ‘

Dr. Deshmukh: On how many railways is it still permissible to have alcoholic
drinks?

Shri Santhanam: On none.

8hri Kamath: Sir, is any research being carried on by Government to ascer--
tain how far the ancient ‘“Soma Rasa’’ wns not alcoholic with a view to re-intro-
ducing it among the...

Mr. Speaker: Order, order. We go to the next question.
RatL-Roap CoO-ORDINATION |

*1381. Shri Kesava Rao: Will the Minister of Transport be pleased to state
whether there is any scheme before the Government for rail-road coordination?”

The Minjster of State for Transport and Railways (Shri Santhanam): The
policy of the Central Government in the matter of rail-road co-ordination was
explained in reply to the hon. Member’s Question No. 448 on the 24th Febru-
ary, 1948. There has been no change from the policy stated therein. In regard
to important developments that have since taken place, attention is invited to-
the paragraphs relating to rail-road co-ordination and reorganisation of road
transport in the Report of the Ministry of Transport for the year 1949-50 circu-
lated to Members of Parliament. :

Shri Kesava Rao: May I know whether along with the integration of the
States’ Railways in the different States the road-rail schemes have also been
token up by the Government?

Shri Santhanam: Yes, Sir. We are attempting to co-ordinate them on the
same lines as is done with the old Provinces.

Dr. Deshmukh: May I know if the discouragement to the construction of
roads parallel to the railways has now been withdrawn?

Shri Santhanam: The road programmes come within the jurisdiction of the
State (lovernments, unless they are national highways. The Transport Minis-
try is not constructing any new national highways but rather they ure_or.lly
iinproving the existing national highways by taking them over, building
bridges and putting them generally on a proper standard. Therefore T do not
think the hon. Member's question arises.
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Dr. Deshmukh: I am afraid my question has not been understood. Was it
not a fact that the Government of India pursued a policy of discouraging the
-construction of roads parallel to railways? Has that policy been altered or
abandoned?

8hrl Santhanam: We were only discouraging unfair competition by motor.
transport on roads parallel to the railways. )

TIMBER FROM SOUTH ANDAMANS®

.

" #1382, Shri 8. 0. Samanta: (a) Will the Minister of Agriculture he pleased to
state what is the system of disposal of timber from South Andamans?

(b) Does the system vary year by year?
(¢) How much of the timber is utilised in India for industrial purposes and

how much goes abroad and in what form?

The Minister of Food and Agriculture (Shri Jairamdas Doulatram): (a) For
the disposal of logs the system is that established buyers of long standing
intimate their requirements to the Chief Conservator of Forests, Andamans
who makes supplies at scheduled rates, subject to the quantities being avail-
able.
For the disposal of other timbers, the Government have their accredited,
agente at Calcutta and Madras. Timber is supplied to them at prices deter-
mined from time to time by the Chief Conservator of Forests, Andamans, on
the basis of the quotations obtained from these agents and with reference to
scheduled rates. The distribution to different parties is done by the agents.

(b) No.
(¢) The following quantities of timbers have been utilised by Indian Indus-
tries during the period from April, 1949 to January, 1950:

Tons
(i) Logs 22,404
(ii) Squares 2,538
5,152

(iii) Scantlings
This includes 1,146 tons Squares and 107 tons of sleepers supplied to Rail-
Wﬂ:fb‘.
No timber was exported abroad during this period.

Shri 8. O. Samanta: What was the estiinated production of timber from
South Andamans in 1948-50 and what was the gross income from it?

Shri Jairamdas Doulatram: The anticipated outturn of Andamans timber
for 1950-51 is as follows:

Matchwood 24,000 logs
Plywood 12,000 ,,
Hard woods 14,500 ,,.

Shri 8. O. Samanta: Haus the process of employing modern machinery for
the manufacture of plywood been started?

Shri Jairamdas Doulatram: Not vet. The
exploited departmentally.

Shri M. A. Ayyangar: May I know if any final decision has been arrived at
oy the Government as to whether the exploitation of the Andamans forests

should be done departmentally or be given to contractors?

South Andamans are being
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8hri Jairamdas Doulatram: The exploitation of the North Andamsans to
which the hon. Member is referring is now proposed to be done on contract
basis by inviting tenders. The matter is under reference to the Standing
Finance Commiittee. At first the Standing Finance Committee veferred it
back to the Ministry to see if departmental exploitation would not be much
better than giving it under contract. We found that departmental exploitation
would involve an investmeni of about one crore of rupees and after the sixth
year half a crore more every year resulting in a profit of only Rs. 20 to 25 lakhs.
Thie meant the investment of a very heavy amount which it was not possible
to provide at present. It was thought better to allow the investment to be
done by an individual, by inviting tenders and giving the contract to the
person whose tender may be the best and whose other terms were satisfactory.
The matter is under reference now to the Standing Finance Committee.

8hri 8idhva: It was contemplated that the contract was to be given to one
firm and the matter was under discussion in this House. Subsequently the
hon. Minister held it over. What has becomne of that contract? Is it to be
given to that particular firn to which he has made a reference?

Shri Jairamdas Doulatram: I am afraid the hon. Member is not stating the
facts as they are. There was no intention to give it to one contractor. There
was o proposal to have a kind of corporation in which a number of contractors
were to be shareholders.

As I said the question of departmental exploitation involved immediately
the investment of one crore of rupees and after the sixth year a continuous in-
vestment of half u crore everv year. It was found that the finance would not be
available. We have therefore put the other proposal before the Standing Finance
Commiittee, in which Government has not to invest anything but will be able to
gecure a profit of 20 or 25 lakhs.

Bhri Jhunjhunwala: 1s it a fact that the Government instend of inviting
tenders from all are carrying on negotiations with a particular contractor?

Shri Jairamdas Doulatram: One of the contractors who has had experience
in Burma has also tendered but we have invited tenders from every body.

Shri Tyagi: Is it a fact that there are forests in the Andamans which are
virgin and have never been exploited so far? Is there any scheme about the
exploitation of these forests?

Shri Jairamdas Doulatram: The proposals which are to come before the
Standing Finance Committee deal with it. »

Shri Tyagl: Is it a fact that there is timber enough for the manufacture of
tea chests in the Andamans? '

Shri Jairamdas Doulatram: We do provide a large quantity of timber for tea
chests every year.

RAL LINE BETWEEN PATHANKOT AND JAMMU

+1383. Shri Baigra: Will the Minister of Rallways be pleased to state:

(a) whether the proposal to have a rail link from Pathankot to Jammu in
Knashmir State has been considered by the Government; and

(b) if so, whether the Government propose to undertake the construction
«of the railway line during the next financial year?

The Minister of Transport and Raflways (Shri Gopalaswami): (a) Yes.

(b) It is not proposed to undertake the construction of the railway during
1950-51. .
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Shri Rathnaswamy: What is the estimated cost of this rail link?

Shri Gopalaswami: We have not made any regular survey or estimated the
cost but taking merely the length into consideration it is about 65 miles and
it may cost approximately about 64 crores.

Shri Rathnaswamy: When is the scheme likely to be taken up?

Shri Gopalaswami: As soon as conditions settle down we might think of
undertaking a survey.

Shri M. A. Ayyangar: May [ know if the scheme will be a self-sufficient
and a paying one or will it be for strategic purposes and will have to be paid
for from general revenues ?

Shri Gopalaswami: It is difficult to say until we have made a traffic survey
of the line and got a more reliable estimate of the cost. I am speaking merely
from a judgment of what I know about the likelihood of traffic on that parti-
cular line. I think it is bound to yield a certain minimum return.

Shri Sonavane: Is it proposed to allot some funds for this purpose from the
1951-52 Budget?

8hyi GopalasWami: It is too early for me to say.

Shri 8idhva: Have Government any proposasl for a rope railway from
Jammu to Srinagar?

Shri Gopalaswami: No, not at present.

‘Grow More Foop’' CaMPAIGN

©188¢. Shri Alexander: (a) Will the Minister of Agriculture be pleased to
state the amount of money allotted for 1950 under the ‘Grow Mare Food’ Cam-
paign under the head of ‘loans and grants’?

: (b) What amount does Travancore-Coohin get under (i) grant; and (ii)
oan?

(c) What are the conditions of repayment of loans and to what purposes
are they granted?

The Minister of Food and Agriculture (8hri Jairamdas Doulatram): (a) The
amount of money provided by the Government of India for the ‘Grow More
Food’ Campaign including ‘loans’ and ‘grants’, is ‘Rs. 15 crores for the financiak
year 1949-50 and a similar amount for financial year 1950-51.

(b) A grant of Rs. 82,24,700 has been sanctioned to the State of Travancore-
Cochin in respect of the ‘Grow More Food’ schemes proposed by the State
Government for 1949-50. The question of sanctioning a loan of Rs. 50 lakhs
for ‘Grow More Food’ schemes is under the consideration of the Government
of India. During 1950-51, the amount of grant and loan to be sanctioned for
the State.of Travancore-Cochin will depend upon the number of schemes pro-
posed by the State Government and approved by the Government of India.

(c) The loans are granted for financing capital expenditure and the remunera-
tive portion of ‘Grow More Food’ schemes and also for advancing Taccari loans
to agriculturists for their private ‘Grow More Food’' schemes, such as well-
sinking, bunding, etc. The rate of interest depends on the period for which
the loan is taken and the conditions prevailing in the money market.

Bhri Alexander: Ts any grant or loan provided to encourage this tapiocs
research scheme being conducted in Travancore-Cochin?
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Shri Jairamdas Doulatram: As | said, the schemes are prepared by the
Btate Governments, and if the schemes include one for production of tapioca it
would receive a grant.

ot g0 q@o TR} : TFqE F far oW W qir & W § ?

8hri M. L. Varma: How much loan and grant have been given to Rajasthan?

8hri Jairamdas Doulatram: Assamn received a loan of Rs. 8,25,000 and a
grant of Rs. 21,97,000.

Shrt M. L. Varma: For Rajasthan?

8hri Jairamdas Doulatram: 1 am sorry I have not got the figure for
Rajasthan.

8hri R. Velayudhan: May I know whether the Travancore-Cochin Union owes

any sum to the Central Government by way of loan? Because the other day
Mr. Tyagi mentioped . . . .

Mr, 8peaker: Order, order. He need not give the reason. He may ask
the question,

8hri R. Velayudhan: Yes, Sir. May | know whether that Stute Union
owes to (Government about Rs. 5 erores?

Shri Jairamdas Doulatram: The Travancore-Cochin Goverm.uem, owes money
40 the Government of India, I believe, in regard to purchase of foodstuffs.

Mr. Speaker: What is the amount?

8Shri Jairamdas Doulatram: 1 would not be able to state the exact amount
but it would run into some crores.
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Seth Govind Das: Are the production of more milk and ghee included in
the items for which ‘Grow-More-Food’ loans and grants are to be nade?

Shri Jajramdas Doulatram: Ghee is not included in the items for which we
give these ‘‘Grow-More-Food'' grants.

8hri Frank Anthony: When these loans are made, are they related to any
reclamation targets set by the States, and if so, what steps do the Central
QGovernment take to see thut these loans are properly spent and reclamation
targets achieved?

Shri Jairamdas Doulatram: As I said, we have improved the machinery for
-eontinuous contacts with the State (fovernments, and we have got our repre-
sentutives also who are touring in the area.

Shri M. A, Ayyangar: May 1 enquire from the hon. Minister whether pro-
vision of grants or subsidies for the manufacture of fertilizers is also a part of
the ‘‘Grow More Food'' campaign?

Shri Jairamdas Doulatram: I do not think it is included. We usually give
grants for the production of cereals and tapioca, that is those items of food
ahich enable us to stop the import of cereals from outside.



1298 PARLIAMENTARY DEBATES [41B APRr. 1950

Shri M. A. Ayyangar: May I know whether the hon. Minister is taking any
steps to subsidise the fertilizer fauctory in Travancore-Cochin?

Shri Jairamdas Doulatram: I think the (Government of India have given some
advance to the Travancore-Cochin fertilizer factory.

Oh. Ranbir 8ingh: What steps do Government propose to take to see thaf
the agricultural waste lands are brought under cultivation in the various States?

Shri Jairamdas Doulatram: We are asking the State Governments who
have directly to deal with such lands within their jurisdiction, to pass legis-
lation, and take other executive action to see that all the land which can be
put under cultivation is done so.
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Seth Govind Das: T was not able to gather complete answer. I want to
know the reason why milk and ghee are not included in the items constituting
the ‘“Grow More Food’’ Campeaign.

Shri Jairamdas Doulatram: I explained that the ‘‘Grow More Food'’ pro-
gramme is in the context of stopping imports of foodgrains from outside. We
are at present importing cereals, therefore we are producing that food which
enables us to make substitutes available in place of imported cereais. Ghee is
not such a substitute.

Shri Alexander: Mav I know whether jute cultivation in paddy-growing
arens, planned in Travancore-Cochin ‘will not hamper the production of food?

Shri Jairamdas Doulatram: Wherever we require any State Government to
produce more of jute, and that increased production is at the cost of the area
under fooderops, we will give additional assistance to that area in regard to food.

Ram LNk BETWEEN KOLLENOODE AND TRICHUR

*1885. Shri Lakshmanan: (a) Will the Minister of Railways be pleased to
state whether therc was a proposal to connect Kollencode with Trichur by
rail? z

(b) If so, has any survey been conducted in that behalf?

(c) When do Government propose to carry out the sehetne?

The Minister of Transport and Railways (Shri Gopalaswami): {a) and (b)y
The reply is in the affirmative.

(c) There is no proposal to carry out the scheme at present. The project
was considered by the Central Board of Transport and they recommended tha$
it should be dropped.

Shri Lakshmanan: May. 1 know whether Government intends to re-examine
the matter?

Shri Gopalaswami: At present I am afraid there is no provocation extended
to them for re-examining the matter.

Shri R. Velayudhan: How much money is required for this scheme if it is
faken - up?
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Mr. Speaker: That question will be problematical at this stage.

Shri R. Velayudhan: The scheme has been examnined and a survey made.
Bo, may I koow the total estimate of cost of this scheme?

Mr. Speaker: It is un estimate of the thing in case it is reconsidered. That.
is why it is problematical.

Shri Ramalingam Ohettiar: Is there any proposal to have a inetre gauge-
line to Cochin Harbour? ‘

Shri Gopalaswami: We have got a broad gauge line already. There is no-»
idea of converting it into metre gauge or having & metre gauge rail in l.etween.

Shri Ramalingam Ohettiar: Having o metre gauge so as to connect the East
Coast with Cochin Harbour?

Shri Gopalaswami: There is no such proposal at present.
Damopar VaLLey ProJect

*1386. Shri Lakshmanan: (a) Will the Minister of Works, Mines and Power-
be pleased to state what is the total estiinate for the Damodar Valley Project? "

10 (b) How much money has been spent on the scheme till 1st January,
509

(¢) What is the extent of land that could be irrigated by the scheme?

(d) What is the total quantity of hydroelectric power that could be avail-
able from the project?

The Minister of Works, Mines and PoWer (Shri Gadgil): (a) According to the
prosent estimates the total expenditure for the Damodar Valley Project is
Re. 63 crores. This estimate is subject to variation as & result of further:
detailed project studies. devaluation and fluctuations in prices.

(b) Rs. 4,86,24,899.

(¢) One Million acres approximately.

(d) 200,000 K.W. approxjimately.

Shri Lakshmanan: What is the annual additional income that the oculti-
vators are expected to derive by this project?

Shri Gadgil: That will depend upon the prices prevailing then.

8hri A. 0. Guha: Can the Government give any idea as to what would be:
the total cost of this project? It is stated that it would be Rs. 68 crores.-

Mr. 8peaker: Order, order. I think a large number of questions have been .
put on the Damodar Valley Scheme, and the hon, Minister has given explana-
tion a number of times.

Shri A. 0. Guha: [ want to know what may be the approximate cost.
Mr. Speaker: Order, order.

Shrimati Velayudhan: Mav I know whether there is a proposal for some -
Members of this House to visit the Damodar Valley site?

S8bri Gadgil: If the hou. Members of this House waut to see the project-
they are always welcome.
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Mr. Speaker: The point of the question was about seeing the project, not
in the Secretariat office with maps and ull that but going to and seeing the site.

Shri Gadgil: Anybody can go, Sir. I amn sure my colleague here will provide
.ample facilities for travel.

Shri Kamath: Is it a fact that owing to the recent heavy down-pour, one

-or two dams have been badly damaged resulting in Joss to the extent of several
lakhs of rupees?

8hri @adgil: It is entirely untrue. The extent of damage is jusﬁ about
Rs. 7,000.

Oh. Ranbir 8ingh: Is it a fact that the speed of work has been slowed down
~due to lack of finances?

Mr. Speaker: Order, order. This question also has been put and answered
+ previously.

Shri Kishorimohan Tripathi: Are Government satisfied that there exist or
“there shall come into existence, sufficient industries round about this project
“to consume the electrical energy generated?

8bri Gadgll: That was one of the assumptions made when this project was
accented.

Shri Lakshmanan: Ts it a fact that the construction and equipment of the
power station has been entrusted to a foreign firm, and if so, what is the amount
of the contract?

Mr, 8peaker: Order, order. This question also has been put previously.
Pandit Maitra: Has there been any material structural damage?
8hri Gadgil: Not at all.

8hri Tyagi: Seeing the )resent position of Government with regard to ways
and means, may I know how long Government expects to take to complete
zthis scheme?

Shri Gadgil: That was also answered, 8ir.
Mr. Bpeaker: Yes, that wuas also answered a number of times.

WRITTEN ANSWERS TO QUESTIONS

FoODGRAINS FOR MYSORE

“#1987. Shri Thimmappa Gowda: Will the Minister of ¥ood be pleased to
«state-

(a) the quantity of foodgrains required by the State of Mysore in the years
1949 and 1950 to make up the deficit in the requirements of the State?

(b) the actual allocatior of foodgrains made from the Centre to the State
~in 1949 and 1950;

(c) the rationed quantity per head per day in Mysore State and in other
-States of the Union both in urban and rural areas; and
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(d) whether the Government of Mysore have expressed the opinion that
ﬂge clldpota? allotted to them is very inadequate to maintain their present scale-
of rations ' '

The Minister of Food and Agriculture (Shri Jairamdas Doulatram): (s) to
sg). Two statements are placed on the Table of the House. [See Appendiz
I, annexure No. 30].

(d) Yes. The Government of Mysore have asked the Centre to increase
the quote for Mysore for the vear 1950 from 75 to 127 thousand tons.

INTERNATIONAL COMMISSION ON IBRIGATION AND CANALs

*1838. Prof. 8. N. Mishra: (a) Will the Minister of Works, Mines and:
Power be pleased to state whether Government have mooted any proposal for
setting up an International Commission on Irrigation and Canals?

(b) If so, how many countries have supported the proposal?
() What will be the functions of the Commission?

The Minister of Works, Mines and Power (Shri Gadgil): (a) Yes. Some
time ago the Government of India invited the cooperation of other countries
of the world to set up an International Commission on Irrigation and Canals.

(b) Eleven countries which include some with large irrigation interests have
already agreed to co-operate. Favourable replies are expected from many
others.

(¢) The Commission will encourage progress at the international level in
the design, construction, maintenance and operation of large and small irriga-
tion works and irrigation practice. technique and research in generat.

PASSENGER AMENITIES ON RAILWAYS

*1889. Sardar Hukam 8ingh: Will the Minister of Rallways bLe pleased to
state what items are covered by the phrase ‘‘Passenger Amenities’ ?

The Minister of Transport and Railways (Shri Gopalaswami): Presumably
the hon. Member is referring to the expression ‘‘passenger amenities’ in-
relation to the Betterment (now included in the Development) Fund. These "
cover only works of a capital nature and an up-to-date list is placed on the
Table of the ¥ouse. |[See Agppendiz VI, annexure No, 81].

GRaM, BArLEY, MILLET AND MaI1ze

*1880. Ch. Mukhtiar Singh: Will the Minister of Food be pleased to state
the average unnusl yield of gram, barley, millet and maize in the following
states (i) Punjab; (ii) Uttar Pradesh; and (iii) Bibhar? ‘

(b) What are the quantities of the above grains procured annually in the
States mentioned in part (a) abcve?

The Minister of Yood and Agricuiture (Shri Jairamdas Doulatram): (a) and’
(b). Two statements giving the available information are laid on the Table of the-
House. [Bee Appendiz VI, annexure No. 82]. 4
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ViLLAGE GHANIS

*1391, S8hri Kannamwar: Will the Minister of Agriculture be pleased to
state what steps Government propose to take in giving protection to non-
.machine oil pressing industry, i.e., to village wooden Ghanis?

The Minister of Food and Agriculture (Shri Jairamdas Doulatram): Govern-
ment will consider the proposals of the Indian Central Oilseeds Committee in
regard to this matter. These proposals are being formulated by the Com-
mittee in consultation with the State Governments.

SEMoLINA

%1892, Shri Obaidullah: (a) Will the Minister of Food be pleased to state
“whether it is a fact that semolina did not originally form part of the daily food
for South Indians?

(b) What is the present stock of semolina in the Madras State?

(c) Bince how many years has semolina been kept in godowns?

(d) Has the condition of the stock deteriorated and is it unfit for human
~consumption?

(e) Are the people forced to take the stuff and pay for it?

The Minister of Food and Agriculture (Shri Jairamdas Doulatram): As inti-
mated by the Madras Governmenr the position is as under:

(a) Semolina or Ravai or Sooji was used in South India during the control
-days by the middle classes and catering establishments.

(b) 8521 tons on 11th March, 1950.

(c) Out of 8521 tons on hand there are about 100 tons which are six months
-old. The rest of the stocks relate to the fresh arrivals received from Calcutta
since lust month.

(d) The condition of about 100 tons of old stocks is not good. The stocks
-are being cleaned at the cost of Governmeut hefore issue to the consuners.

(e) Semolina is being issued to cardholders at two ozs. per adult against the
-overall ration of 12 ozs.. the option being left to the cardholders to take it or not.
“With regard to Establishments and institutions Semolina is being issued in cer-
“tain fixed proportion to their quota.

QUARTERS FOR GOVERNMENT EMPLOYEES IN VINAY NAGAR

*1393. Shri Obaidullah: Will the Minister of Works, Mines and Power be
‘pleased to state:

(a) the nuinber out of the 556 quarters allotted to Government servants
‘in Vinay Nagar, New Delhi which are not occupied and whether it is due to
-the fact that those houses are not given electric connection;

(b) whether it is a fuct that the roads there are also not electrified; and
(¢) if so, when the roads and the quarters will be given electric connection ?

The Minister of Works, Mines and Power (Shri Gadgil): (a) Out of 516 quar-
ters allotted so far to Government servants in Vinay Nagar, 101 quarters have
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not yet been occupied. Government are not aware if non-occupation of these
101 quarters is due only to the fact that these houses have no electric connection.

(b) No. Except the main approach road from the Qutab Road to this Colony
on which the work is in progress, all the roads in the colony have electric lights.

(¢) Electric connection to the quarters may take three to six months, depen-
ding on the delivery of Sub-Station plant snd equipment, and availability of
power in this area. Electrification of the main approach road to the Colony
will be done shortly on completion of the work thereon.

ALLOTMENT OF GOVERNMENT QUARTERS

*1394. Shri Obaidullah: Will the Minister of Works, Mines and Power be
pleased to state:

(a) when Government quarters will be allotted to Government servants
under the revised rules;

(b) how many  applications have been received under each category;

(¢) how many quarters are actually vacant at present and how many
will be vacant under each category for allotment;

(d) how many of the new quarters under construction are under each
group; and

(e) whether the Government quarters in unauthorised occupation of dis-
placed persons will also be taken possession of by Government and re-allotted
to (Government servants and if so, when?

The Minister of Works, Mines and Power (Shri Gadgil): (a) The allotment of
Government quarters under the revised rules will commence by the middle of
this month.

(b) to (d) . A statement containing the required information is placed on the
Table of the House. [Bee Appendiz VI, annexure No. 88].

(¢) The matter is under oconsideration. Certain categories of refugees in
unauthorised occupation are due for immediate eviction. A copy of the Press
Note issued on the point is placed on the Table of the House. [See .{ppendiz
VI, annexure No. 54].

GoLp RECOVERY PLANT NEAR HuTHI MINES, HYDERABAD

*1895. Shri Sanjivayya: Will the Minister of Works, Mines and Power be
pleased to state whether Government of India propose to install a gold recovery
plant near the Huthi Mines in Hyderabad?

The Minister of Works, Mines and Power (Shri Gadgil): No, the Govern-
ment of India have no such proposal under consideration. It is possible how-
ever that a locnl mining concern or the Hyderabad State may have this under
-consideration.

NATIONAL HIGHWAY IN TRAVANCORE-COCHIN

*1898. Shri Iyyunni: Will the Minister of Transport be pleased to state:
(a) the length of the National Highway in Travancore-Cochin;

(b) the amount spent for its maintenance and improvement in the yehr
1949-50; and



1304 PARLIAMENTARY DEBATES e Am. 1050

(c) what is the amount that Government propose to spend on it for the
year 1950-51?

The Minister of State for Transport and Railways (8hri Santhanam): (a) The
Centre have assumed financial responsibility from the 1st of April, 1950, for
about seventy-six miles of road provisionally designated in the State as Nation-

al Highways. )
(b) No information on this is available. The Centre had no financial res-
ponsibility for these roads in 1949-50.

(¢) The amount has not yet been fixed but it may be in the neighbourhood
of Rupecs one and half lakhs.

RaTEs OF PROOUREMENT OF RiCB

*1397. Shri Kshudiram Mahata: Will the Minister of Pood be pleased to
lay on the Table of the Bouse a statement showing the different rates at which
=mee hus been procured in 1949-50 by various State Governments and also

he corresponding wholesale supply rates?

The Minister of Food and Agriculture (8hri Jairamdas Doulatram): A state-
wient is laid on the Table of the House. [See Appendiz VI, annexurs No. 85].

RatLway LINK BETWEEN PATHAVEANDI AND DHARMANAGAR

*1398. Shri §anjivayya: (n) Will the Minister of Railways be pleased to
state’ whether there is any proposal to connect Pathavkandi station on the
Assam Railway with Dharmanagar in Tripura State by a railway line?

b) If so, what is the purpose of such a link?
(¢) What is the probable cost involved?

The Minister of Transport and Railways (Shri Gopalaswami): (a) The Central
Board of Transport have approved of traffic and engineering surveys for the
extension of the Karimmganj-Kalkalighat branch of the Assam Railway to
“haramnagar in Tripura State being undertaken through the agency of the
assam Railway. The survey is in hand.

(b) The line is intended to connect the Tripura State by rail with the Indian
Dominion and to help in the movement of essential supplies to the State.

(¢) The estimated cost of construction will be available after the survey has
been completed.

PropuorioN oF Corrox IN PEPSU

#1399, Kaka Bhagwant Roy: (1) Will the Minister of Agriculture be
plensed to state what is the total production of cotton in the years 1048-1949
and 1949-50 in PEPSU?

(b) What are the different varieties of eotton produced in PEPSU?

The Minister of Food and Agriculture (Shri Jairamdas Donjetram): (a) The
production of cotton during the year 1948-49 was 54,000 balés and in 1949-50

46 j» estiinated to be 69,000 bales.
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(b) These are:
Short Steple—
(1) Desi Cotton.
(2) C. 520.
(8) M-39.
Long Staple—
(4) L.S.S. American Punjab Variety.
(5) 289-F.
(6) 199-F.

CurRENT FarLLow LaNDS

*1400. Shri M. V. Rama Rao: Will the Minister of Agriculture be pieased
to refer to thé answers given to supplementaries to Starred Question No. 1043
on 222d Murch, 1950 regarding cultivable land in the country and state:

(a) the regional break-up of 50'9 million acres of current fallows;
(b) the extent of irrigated land under current fallows;

(c) the details relating to 88°'6 million acres of cultivable land which are
not under cultivation and do not come under current fallows; '

(d) the area of land out of these 88:6 million acres which can be irrigated
by Projects which are now in progress' and

(e) the area of land out of the suid 88°'6 million acres which is being used
as grazing or pasture land for cattle and sheep?

The Minister of Food and Agriculture (Shri Jairamdas Doulatram): (a) to (e).
The information is being collected from the States and will be placed on the
Table. of the House as soon as it is received.

WATER RESERVOIRS IN E. [. RarLway

%1401. Shri Ramraj Jajware: (a) Will the Minister of Rallways be pleased
to state the number of large water reservoirs that are being used for storage of
water for logo. purposes in E.I. Railway?

(b) Are they being used for any other purpose?

The Minister of Transport and Railways (Shri Gopalaswami): (a) About 0.

(15) Yes; in some localities these tanks are placed under local Institutes,
Btation Committees or Railway Clubs for angling.

ExTENSION OF RarLway LiNE (CEHHOTA UDEPUR—KUESI)

+1402. Shri P. T. Munshi: Will the Minister of Rallways be pleased to state:

() whether it is a fact that preliminary survey has been made with a view
to extend the Railway line from Chhota Udepur (in Bombay State) to Kuksi, a
station on the borders of Madhya Pradesh; and

(b) how much time will be taken up in completing the proposed construction
and what will be the total expenses?
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The Minister of Transport and Railways (Shri Gopalaswami): (a) In 1932,
the Government of India approved of the traffic and engineering reconnaissance
surveys being carried out by the Baroda Durbar uat their own cost, on the
clear understunding that the Government of India gave no guarantee that assent
would be granted ultimately to the construction of the line. It is understood
that survey was carried out by the late G. B. S. Railway 17 years ago.

(b) As the survey reports are not available, the (Government are rot in a
position to furnish the information.

PrODUOTION OF COTTON AND JUTE IN ASSAM

. *1403. Shri M. Hazanika: Will the Minister of Agriculture be pleased to
state :

(a) whether any steps have been taken for the productit;n of long staple
cotton in the State of Assam, if so, what those steps are; and

(b) whether any steps have been taken to increase the cultivation of jute
in Assiri and to improve its quality?

The Minister of Food and Agriculture (8hri Jairamdas Doulatram): (a) Ex-
periments and trials on & variety of long staple cotton are being conducted in
Assam, but no satisfactory results have been arrived at as yet.

(b) Yes. Discussions have taken place with the Assam Government for
increasing the cultivation of jute and a scheme for the purpose has been worked
out. 1

MusTARD OmL

*1404. Shri Balmiki: Will the Minister of Agriculture be pleased to state:
(a) the consumption of mustard oil during the year 1948-49; and
(b) what steps are being taken to stop adulteration of mustard oil?

The Minister of Food and Agriculture (Shri Jajramdas Doulatram): (a) Sepa-
rate statistics of consumption of mustard oil have not been collected. The
tentative estimate of the production of rape and mustard seed during 1948-49
was 7.26,000 tons. Out of this 6,76,000 tons were available for internal con-
sumption after making allowance for seed. domestic use ete.

(b) The State Governments are dealing with adulteration of food-stuffs and
the following steps have been taken by them:

(i) Extended facilities have been provided by the State Governments con-
cerned for testing of mustard oil free of charge by stationary and mobile cen-
tres. Sanitary Inspectors have been trained and deputed to carry out these
tests.

(i) Incriminating stocks of oil wherever found are being seized and des-
troyed.

(iii) Tmport of white oil hgs been banned by the Government.

(iv) The Government of Uttar Pradesh has declared argemone as poison
under the Poison Act and has directed that offenders should be prosecuted
under the Ach.

(v) The growers of mustard seed have been asked to take special care to
weed out argemone seed.
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AIRORAFT PURCHASED BY BURMA FROM INDIA
*1405. 8hri M. V. Rama Rao: Will the Minister of Communications be
pleased to state:

(8) the number of aircraft purchased by the Government of Burma from
India during the current year, together with the description and the purchase
price; and

(b) whether the Government of India had no use for these aircraft?

The Deputy Minister of Communications (S8hri Khurshed Lal): The question

will be answered by the hon. Minister for Industry and Supply on the 11th
April, 1950.

CoAL axDp FuEL EcoNomMy¥ COMMITTEE

154. Shri Massey: (a) Will the Minister of Rallways be pleased to place on
the Table of the House copies of the minutes of the Fuel Economy Committee
Meetings held since 1944 up-to date?

(b) Will Government place on the Table of the House a statement contain-
ing the following information:

(i) the personnel of the Fuel Economy Committee in 1944 and subse-
quent changes upto date;

(ii) the details of the Fuel Organisation on each railway with costs;

(iii) the detailed instructions issued with regard to the Trip Rationing
System ;

{iv) the Railways which have introduced the trip Rationing System and
the date from which full rationing has been introduced; and

(v) the total quantity of coal actually received in coal depots by rail-
ways in the following form?

For the year 1947-48

Coal despatched from | Coal despatched and
Opening Oollieries prior to recd. durlnx the Closing
Rlys. Balanoe on 1st | 1st Apr. received riod 1st Apr. to Balance
Apr. 1947 in coal depots after 1st March 1947.48 | on 3]st March
1st April 1947 1948
Tons Rs. Tons | Ras.
| |
For the year 1948-49
Coal despatched from | Coal despatched
Collieries prior to 1st and recd. durin
April and received in the period 1 .
Opening Balan- coal depots after lst | Apr. to 3let March | Closing Balance
Rlys. ce on lat Apr. April 1948 1948-49 on 3lst
1948 March 1949
Tons Rs. Tons Ra.
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The Minister of State for Transport and Railways (8hri Santhanam): (a) It is
not certain which Fuel Economy Committee is referred to by the hon. Member.
If he is referring to Fuel Economy Committees on Railways it is pointed out that
their minutes are departmental doouments and are intended for official use only.

(b) It is regretted that the inforination is not readily available and the
time and labour involved in collecting it will not be commensurate with its
utility.

TRLEPHONE CONNBOTIONS FOB CALOUTTA TELEPHONE DISTRIOT

155. Shri Massey: Will the Minister of Communications be pleased to lay
on the Table of the House a statement containing the following information in
resgsect of Calcutta Telephone District as regards telephones, switch-boards
and other exchange facilities installed under the Old Scheme during the period
104748, 1948-49 and 1949-50:

(i) the number of telephones installed to new subscribers;

(ii) the number of private exchanges, larger than 2 plus 4 and private
exchanges 2 plus 4 and smaller installed to old subseribers;

(iii) the number of private exchanges larger than 2 plus 4 and private
exchanges smaller than 2 plus 4 installed to new subscribers: and

(iv) the number of plug connections installed to old and new subscribers?

The Deputy Minister of Communications (Shri Khurshed Lal): A statement
ving the réquired information is laid on the Table of the House. [See Appendixz
[, annezure No. U8].

~

TRAOTORS FOR NON-DELTAIC DISTRIOTS IN MADRAS

156. Shri Obaidullah: Will the Minister of Agriculture be pleased to
state:

(a) whether it i§ a fact that representations have been made to the Govern-
mant of India about the difficulty of getting tractors in the non-deltaic dis-
tricts like South and North Arcot in Madras State; and

(b) how many small tractors, say, 6 to 10 B.H.P. have been supplied to
these two districts?

The Minister of Food and Agriculture (8hri Jairamdas Doulatram): (a) No.
The State Government may have received them.

(b) The Central Government have not supplied any tractors below 10 B.H.
P. to these two districts. The State Government may have supplied them.
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CORRIGENDA
to

the Parliamentary Debates (Part II—Other than Questions and Answers), 1st Session, 1950,—
In Volume IV,—

1. No. 3, dated the 4th April, 1950,—
Page 2507, line 19 from bottom for “tribal and other backward areas” read “scheduled
castes”, :

2. No. 4, dated the sth April, 1950,—
Page 2561, line one under clause 182, for “—ssion” read ““submission”. '
3. No. 6, dated the 8th April, 1950,—
(i) Page 2647, line 11 from bottom for “30” read “to”.
(ii) Page 2648, line 9 after “far” read “so”.
(iii) Page 2670, line 11 from bottom for “coutry” read “country”.
‘4. No. 7, dated the 10th April, 1950,—

Pz:gie iz’xo, line 13 from bottom for “its” read “t0”, and in last line for last word ‘«we
ré

5. No. 9, dated the 12th April, 1950,—
(i) Page 2810, line 6 from bottom for “act” read “Act”.
(ii) Page 2822, for existing line 19 from bottom read “into effect on 19th October, 194¢
certain actions had been taken under the old”.
. No. 10, dated th> 14th April, 1950,—
Page 2832, for existing line 19 from bottom read “(Occupancy or tenancy right not te be
extinguished)”.
7. No. 11, dated the 15th April, 1950,—
(i) Page 2896, line 24 after “not” insert “go”.
(ii) Page 2900, line 7 for “express” read ‘‘expenses”.

8. No. 12, dated the 17th April, 1950,—
(i) Page 2922, line 12 for “Shri Hussain Iman” read “Shri Hussain Imam”.
(ii) Page 2923, line 4 for “all the said” read “all is said”.
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(@iv) P;gi 2930, between lines 10 and 11 from bottom insert “[MR. DEPUTY-SPEAKER i the
Chasér]”.

(v) Page 2934, line 1 for “49, 5000" read “49, 500”.

9. No. 14, dated the 19th April, 1950,—
(i) Page 3020, line 9 from bottom for “re-established” read “re-establish”.
(ii) Page 3022, line 19 for “away” read “way”.
(iii) Page 3024, line 12 for “members” read “‘numbers”.
(iv) Page 3025, line 18 for “placed” read “displaced”.
(v) Page 3026, line 19 from bottom for “by 375"read “be 375”.
(vi) Page 3029, line 28 for “by” read “ly”.
(vii) Page 3031, line 12 after “Notified” insert “Area”.
(viil) q85 303, 9faq 23 & ‘T’ ¥ A 9T “qEEr” 9F s dfwr 33 F
“fog 11 A 5" F o o3 Fag a1 f5” 9@

(ix) Page 3044, line 20 for “Mr. Speaker” read “Mr. Deputy-Speaker”,
\7‘7 PSD
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10. No. 15, dated the zo0th April, 1950,~—
(i) Pege 3059, line 16 for “Article any” read “Article 327",
(if) Page 3084, line 11 from bottom for “effected” read “effere™.
(iit) Page 3087, line 26 against ‘s, Tripura” for “6” read “2”.
(iv) Page 3104, line 8 for “Formaula” read Formula™,
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Committee to examine suggestions for amendment of Rules of Procedure and

Conduct of Business in Parliament . . . . . . 2401
Committee of Privileges . . . . . . . 2401—2402
Election to Central Advisory Councﬂ for lew&ys . . . . . 2402
Election to Standing Finance Committee for Railways - . . . . 2402
Election to Standing Committee for Roads . . . . . . 2402—2403
Election to Central Advisory Board of Archaeology . . . . . 2403
Election to Court of University. of Delhi . . . . . . . 2403
Government Premises (Eviction) Bill—Paased . . . . - . 2404—245)
Road Transpoert Corporations Bill—Referred to Select C« itt - . 2451—2452
Ajmer-Merwara Tena.ncy and Land Records Bill—Discussion on motion to

consider as reported by Select Committee—not ooncluded . - . 24522458

* MoNDAY, 3RD APRIL, 19650-—
Election to Committees—

Standing Finance Committee .  -. . . . - . . . 2469—2463
Public Accounts Committee- . . . . . . . . . 2463
Estimates Committee . . . . . . . . . . 24642466
Standing Committees -for Ministries of Agriculture, Commerce, Communi-
cations and Defence . . . U . . . 2466—2467
Foreign Exchange Regulation (Amendment) Bill—Withdrawn . . 2467
Ajmer-Merwara Tenancy and Land Records Blll—Consxderanon of clauses
—not concluded . . . . 2467—2498
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Health . . . . . . . . . . 2499

Business of the. Hou.se . . . . . . 2500—2502
4 Resolution re Quahﬂcatxons for Elactxon to Psrlismmt am:l Leg-lsht\u-es of

States . . 2502—2547
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Standing Finanoce Committee . . . . . . . . . 2649
Indian Central Coconut Committee . . . . . . . .. 2648—2550-
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Part C Statee (Laws) Bill—Introduced . . . . . . . 2551
Foreign Exchange Regulation (Amendment) Bill—Introduced . . . 2561
Opium and Revenue Laws (Extension of Application) Bill-—Introduced . 2561
Ajmer-Merwara Tenancy ‘and Land Records Bill—Passed as amended . . 2852—2667
Labour Relations Bill—Referred to Select Committee . . . « 2007—25684
Trade Unions Bill—Referred to Selevt Committes . . . . 2584—2588
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THUBSDAY, 6TH APRIL, 1950—
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Standing Committees for Ministries 'of Law, Rehabilitation, States
and Transport (other than Roads) . . . . . . . 2589
Nawab Salar Jung Bahadur (Administration of Assets) Bill—Passed . . 2680—2591
Army Bill—Passed as amended . . . . . . . . 26901—2623
Air Force Bill—Passed as amended . . . . . 2623—2625
Army and Air Force (Disposal of Private Property) Bxl.l—-Pa.saod . . . 2626—2628
SATURDAY, 8TH APRIL, 1950—
Papers laid on the Table—
Delhi Road Transport Authority (Motor Vehicles Insurance Fund) Rules . 2629
Elections to Committees—
Standing Committee for Ministry of Education . . . . . . 2629
Standing Committee for Ministry of States . .. 26292630
Standing Committee for Ministry of Transport (Other than Ron.ds) . . 2630
Standing Commxtteas for Mm.wtry of Works, Mines and Power and Depart-
ment of Scientific R Central Advisory Council for Raxlways and
Standing Fmance Committee for Railways . . . . 2630—2631
Displaced Persons (Claims) Bill—Introduced . . . . . . 2631
Indian Patents and Designs (Amendment) Bill—Passed ss amended . . 2631—2632
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BUSINESS OF THE HOUSE

_The Minister of State for Parliamentary Affairs (Shri Satyas Nardyan Sinha):
With your permission, Sir, I would like to make an announcement on behalf
of Government regarding the programme of the present Session.

In addition to the Bills included in the list of business for the 6th and Sth
April 1950, which bas been circulated to the Members, the following Bills have
also to be passed by the House, if possible, before the current session ends.

(i) The Administration of Evacuee Property Bill,
(ii) The Insurance (Amendment) Bill,

(iii) The Bhopal and Vindhya Pradesh (Courts) Bill,
(iv) The Displaced Persons (Claims) Bill,

(v) The Representation of the People Bill and

(vi) The Industries (Development and Control) Bill.

As this business cannot be disposed of in two days, viz., 11th and 12th
April, which are at present at our disposal, it is requested that the meetings
provisionally fixed by you, 8ir, from 14th April to 19th April may be confirmed.
The House is requested to co-operate in adhering to this time-table.

The Ordinance regarding the Administration of Evacuee Property Bill is
due to expire on the 17th April. It is, therefore, proposed to take up further
consideration of this Bill on the 10th April 1950 and to pass it well in advance
of the date of expiry of the Ordinance. Accordingly it is requested that 19h
April 1950 may be re-allotted to Private Member’s Bills.

Government have also promised to give some time for the discussion of the
East Bengal situation. It may not be possible to spare one full day for the
purpose but Government will find adequate time for the discussion of this
matter before the present session concludes., A further announcement
regarding the date of the discussion will be made in due course. Meanwhile
certain informations which have geen collected in this connection wil! be cir-
culated to hon. Members shortly.

Pandit Thakur Das Bhargava (Punjab): At present, 10th April is fixed
for Private Members business. As the announcement just now made by the
hon. Minister of State makes it clear, he wants to fix the Private Members’
business on the 19th April instead of the 10th. My submission is that the Bill,
of which I am incharge, namely, the Vanaspati Bill, will, consequent to this
change, be now fixed for the 19th April. As the Session was going to be over
according to the old arrangement by the 12th April, I had made special
arrangements in order to make it possible for me to be away from here from
15th to 10th April. In view of this, I would pray that the Private Members*
business may be fixed on any day before the 15th.

Shri Sidhva (Madhya Pradesh): The hon. Minister of State stated that
be has fixed the programme up to the 19th of April and that it is just possible
that we may have to extend. May I know, therefore, clearly whether 19th is
the last day or mnot.

Shri Satya Narayan Sinha: For the present, yes.
shri Kamath (Madhys Pradesh): May I ask two questions?

First of all, on a point of parliamentary decorum, is. it quite proper for
Government to ask the House to ‘‘cooperate’” in adhering to a definite
gchedule,—firstly because the House has slways cooperated and secondly

[ 2500 ]



BUSINESS OF THE HOUSE 2501

‘because the schedule as it has been put before the House may not be adhered
%0 due to pressure of work which may increase. Then it will not be as if the
House does not wish to cooperate, but that for other reasons it is not possible
for the schedule to be adhered to.

The second point is this. The hon. the Finance Minister promised this
House—if not promised, at least he assured the House some time ago—that the
matter of capital issues would be discussed in the House some time during
this session. This item does not find a place in this schedule. I do not know
what the position is in regard to that. I would request Government to throw
some light on that matter also.

Shri Satya Narayan Sinha: Regarding the first point. I have simply
requested the House to cooperate. I have been in this House for the last
fifteen years and this kind of request has been made a hundred times at least
by Government. Regarding the second point, I shall consult the Finance
Minister.

Shri Hanumanthaiya (Mysore): The hon. Minister of State was pleased to
say that the date of the next session will be announced later.

h\Shti Satya Narayan Sinha: Next session? I did not say anything like
that.

Mr. Speaker: He said about the East Bengal situation that the exact date
«ill be announced later.

Shri Hanumanthaiya: Will it be possible for Government to tell the House
-when the next session will be convened?

Shri Satya Narayan Sinha: It is too early for Government to say anything
-about it. ’

Khwajs Inait Ullah (Bihar): Mr. Sidhva's question as to whether 19th will
be the last date or whether the session will be extended has not been
answered.

Mr. Speaker: I think hon. Members are a bit in a hurry to know all things
at the same time. The hon. Minister of State stated that, provisionally, the
present idea is to go up to the 19th, and if it is found possible to finish the
most urgent business of Government by that date, we shall not meet after the
19th. In case it is not possible to finish, then of course we shall have to sit
4 little longer. That is what he said.

8hri Bharati (Madras): That is no good. There must be something definite.

Mr. Speaker: We can be definite only if we can place a time-limit on the
-discussions on each occasion. That is not a very advisable thing. If hon.
Members are willing to have time-limits fixed for each Bill, so that I can pus
all the clauses and amendments that are left over to the guillotine, I have no
objections. Only then can we finish the whole programme within a stated
time, as we do in regard to financial business. But hon. Members will
evidently see that it is not possible to foresee what turn the discussion will
take on a particular Bill.

Shri Satya Narayan Sinha: I think I can safely tell the House that for
the present Government’s intention is not to extend the date beyond the 19th.

Mr. Speaker: After all, the matter rests with intentions. It does nos
clarify the position any further. However, I do. not think that we need take
-any more time over this discussion.

The only point that remains to be decided is about the date to be fixed for
Private Members’ business. Instead of the 10th for which it was fixed, the
thon. Minister of State wants it to be fixed for the 19th. Pandit Bhargava
‘wishee that it should be fixed for some day before the 15th.
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Shri J. R. Kapoor (Uttar Pradesh): Why should this arrangement alone-
be disturbed? I suggest that there should be as little dislocation as possible.

Mr. Speaker: Will the hon. Member allow me to proceed? 1 am going.
into that point myself. I am suggesting to the Minister of State for Parlis-
mentary Affairs that Government may examine the position and in case 10th
April is not necessarily required to be disturbed, then I think that it would be
preferable #o stick to that date.

Shri Satya Narayan Sinha: Government will consider it.

Mr, Speaker: After all, I can appreciate the difficulties of Private Members..
They are making some arrangements of their own programme for the purpose
of attendance in the House on particular days on which Private Members”
Bills come up, and, so far as possible, I think we should not disturb the:
arrangement of the Private Members’ days fixed.

Shri Satya Narayan Sinha: Government will try.

Shri Kamath: What about capital issues?

Mr. Speaker: He replied that he will consult the Finance Minister.

So, the provisional allotment which I have made about questions from the:
14th to the 19th April stands.

8hri Sidhva: Not beyond 19th?
Mr. Speaker: Not beyond that date, at present.

RESOLUTION RE QUALIFICATIONS FOR ELECTION TO PARLIAMENT"
AND LEGISLATURES OF STATES.—contd.

Mr. Speaker: Prof. K. T. Shah’s resolution was under discussion and he
was making his speech. I do not know what is the position about amendments.
No amendments are moved.

Prof. K. T. Shah (Bihar): I had hardly begun on the last occasion when
the time for the day was up and, therefore, I trust there would be no objection-
to my recalling briefly the subject as I began it.

The resolution which I have the honour to place before the House only
expresses an opinion of this House that as permitted by article 84(c) of the.
Constitution, the qualifications for membership of the legislatures, both
Central and of the States, be laid down and that arrangements be made,
as soon as possible, to give effect to the opinion before the next election.

In commending my motion to the House, I would in the first place like
to disabuse many Members who, I feel, labour under a misapprehension. This
motion, if adopted, does not in any way curtail franchise, the right of the adult
elector to elect to membership of this sovereign House or to any house of
Legislature in the country. That right has been very categorically provided
for and every adult citizen of India is entitled to vote, a right which cannot.
be altered, negatived, or modified in any way by any Act or resolution of this
House. If, however, subject to that general qualification, other qualifications.
are found necessary and proper to be laid down by Act of the Legislature,
article 84(c), as I have already suggested, and article 173, in the case of ths
State legislatures, give ample authority to this House to lay down by legislation-
qualifications for membership of this House. .It must be realised, at the very
-outset, that while it is unnecessary to lay down any further qualifications for
the voter, it may be both right and proper, necessary and advisable, to lay
‘down definite qualifications, positively by way of certain requirements,
negatively by way of certain disqualifications for membership of the legislatures:
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-in this country. It is not only authorised by the constitutional Act itself, but

it has been the universal custom and immemorial history for such
12 Noow qualifications to be laid down. From time to time and from
-country to country the ideas of what was requisite, what was proper to be’
expected of members of sovereign legislatures, may have varied, but they have
all agreed in holding that some qualifications of members different from that
of the voter are necessary and that they should be insisted upon if the sovereign
body is to discharge its functions satisfactorily. In our own country, and in
our own Constitution, certain qualifications have been laid down. Citizenship
-of the country, as defined in the Constitution, is of course in the forefront of
these qualifications. Certain other requirements have also been prescribed
by the same article. That is to say, a candidate for the House of the People
would have to be at least #wenty-five years of age and that fer the Counci
of States thirty years of age. No one suggests that by providing such a thing
as this, such a limitation as this, we are in any way restricting or reducing
or in any way curtailing the right of electors to choose their representatives.
If other qualifications are necessary, some of them have also been indicated
by way of negative aspect of the same problem. In all, disqualification
of members has been provided for either by custom or by legislation. In our
country the Constitution has provided it by way of ability to meet ones
obligations. Insolvency is another such disqualification which has also been
laid down very clearly. Disqualification arising out of the holding of certain
offices under the Crown is the outcome of a historical accident which however
remote may have been the abuse of that position in the past, is even to-day of
-sufficient importance for us to provide in the Constitution as a disqualification.
That is to say, anyone holding any office of profit under the Crown or under
Government in this country would be excluded or disqualified for standing
as a candidate to membership of this House.

You een go on recslling a number of such positive or negative quali-
fications that have been in different countries and at different times laid down
:by Act either of the Constitution or of the Legislature for the time being in
office. The qualification, for example, by way of age, to which I have already
made reference, has been laid down from time to time and in #he past it used
to be also coupled with the qualification as regards sex. Happily that
disqualification has been removed and in our Constétution all citizens of this
country are equally entitled to be candidates for the Legislature, irrespective
of their sex. Qualification by way of residence, though not expressly mentioned
in the Constitution, may be provided for if the legislatures so desire, and if
it is found in the interest of the best Government of the country to insist upon.
I do not know and it is mot my intention to suggest in the remotest degree,
that such a qualification should be insisted upon. The point that I am now
making is simply that qualifications of this character are not unknown and
that until the other day these were practised in the most advanced countries
in the world, so that the harmony of interests and views between the Member
of Parliament and his Copstituents could be maintained. On this matter
1 do not wish to enter into a metaphysical discussion with regard to the exact
degree of harmony of oneness which may be supposed to prevail, which it is
desirable we should insist upon, as between the interests and the outlook of
% candidate and his constituents. But it is certainly true that territoral
sonstituencies are the order of the day and if and where, in consequence,
there are divergences of interest or outlook in any particular matter, residence
may have to be an important qualification for membership of a legislative body
like ours which has to lay down the law for the entire country on many matters
of vital daily importance.

Next to residence and age which are generally recognized, there have been
other qualifications also that are perhaps not equally acceptable or obvious.
“Those who feel that a representative body should be a reflection of the general
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status of the country, of the general level of the population throughout the
country, forget the real function of a Parliament like ours. This is not only
a representative body in the narrow technical sense of the term. It is not a
mere mirror or a8 mere photograph of the people as they are. It is a body which
i3 entrusted not only with the sovereign legislative power for the entire country,
it is @ body to which the executive government of the day is respomsible for
all its acts, for all its sins of commission and ommission, for all its policies
and expressions. Therefore it is necessary that the body itself should consist
of members who are capable of understanding who are capable of appreciating,
who are capable of even suggesting, courses of policy, lines of administration
which government members—the executive—are from time to time called upon
to carry out, are from time to time required to lay before the House, to explain
and defend. Unless and until Members of the House are able to understand
the complexities of such policies, unless and until Members of the House are
in a position to realize the difficulties of the Government, and unless and until
they are also in a position to suggest constructive alternatives, I am afraid
the principle of ministerial responsibility to Parliament would be merely in
name. If this House therefore wishes that it should be a live body of
intelligent critics who are able constantly to bring to book members of the
government in every one of their acts, then it is important that the Members
of the House themselves should be aware of those difficulties, be able to
understand the problems and be ready to provide suggestions which may be
of help to the Ministers themselves.

More even than the question of the responsibility of Ministers is the question
of the provision of the funds necessary for implementing the policies of
Government. This House is vested with equally sovereign authority for
providing funds for carrying out Government policy, for carrying on the
country’s administration. These funds are provided by a variety of means,
in a series of measures some of which we have been recently discussing. That
again requires, if I may say so, very close attention, very close knowledge
of the subject not only of public finance in general but also of finance as it has
to be applied to this country. With that view, with that function before it
this House and its successors cannot overlook the necessity that there must be:
a8 membership in this House capable of close scrutiny and clear examination
of the requirements of public finance and it must also be in a position to exert
its will and influence on the Ministers directly responsible for that department,
to see to it that the intention and the wishes of the people are carried out and
that they are not at the same time made ridiculous because very often
suggestions may appear in a form that may not be palatable to those directly
concerned with administration and may yet have a force of popular will behind
it which those Ministers themselves may not be perhaps aware of. I therefore
hold that with such powers concentrated in the sovereign Legislature, as has.
been the case under our Constitution in regard to this Parliament and in a
lesser degree in regard to the Legislatures of the States, it is of the utmost im-
portance that the Houses of the Legislature should consist of men competent
and able as well as willing to devote their full service to this triple task, leaving
out even the task of the very complex legislation and its serutiny that in modern-
legislature comes daily before the House, for the mere task of supervising

Government, for the mere task of scrutinizing the funds provided for carrying
out Government policy.

I ghink it is important that we should lay down some qualifications thab
will give us & measure of certainty—if not universal perhaps, but a certain
5—of qualified membership for the various tasks that the House has to
discharge. May I illustrate these remarks again by reference in actual practice
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to qualifications which are existing, which have been in vogue in this country
itself in the past and which may with modifications be adopted for our future
needs? We had—to give an illustration from outside this House—the quali-
fication for membership of the Congress, for instance, of providing four
hundred yards or some such figure of hand-spun yarn by the member himself.
I do not know how many members actually did so themselves, but the fact
remains that the qualification had been laid down. If there were persons who
were guilty of counteracting it or circumventing it, the guilt lies with them
and not with those who framed the Congress Constitution insisting upon such
a qualification as this. If a qualification of this nature could be laid down
by @ popular body in its non-official days, why should not similar—in principle
at any rate—qualifications be insisted upon today when that body has come
to power and is in charge of the destinies of the country? Under the Russian
Constitution for a long while it was insisted that irrespective of age or sex
anyone engaged in productive labour should be qualified to be a voter and
anyone not engaged in productive labour should be treated as a parasite and
outcast and therefore not entitled to vote. Here for instance is an analogy,
whether you like it or not, which is of the utmost importance for the sound
Government of a country. We in this country ought not to hesitate, having
had the experience of definite qualifications of this character, to lay down a
qualification such as the qualification of manual labour. Manual labour is not
something to be despised. Manual labour is not something to be treated as
if it was the work of the outcast and the down-trodden, because the outcast
or the down-trodden are now coming to be your masters.  Therefore it is
necessary that you see to it that from amongst them also come those
representatives— and there is no dearth of them who are intellectually equipped
ond who have been provided with opportunities under the Constitution—to see
to it that they are fully and properly equipped for their task before thit
House. In the past again, there were some qualifications by way ci title
holding—anybody who had either reccived a V. C. or certain titles in the armj
or for public service of a particular character had automatically a right to vote
in this country. You need not go to that extent perhaps now. But, I for one
would not be hesitating to say that if you have some qualifications by way of
actual experience in public service, by holding honorary office or doing honorary
service, then too you would get material which would be perfectly suitable for
the daily needs of a House like this. The various qualifications, therefore,
which can come under a provision of this character may be elaborated by &
committee.. I am not prepared to go into each and every onme of them that

may come in the course of investigation and some of which may have to be
accepted.

My purpose is simply to lay before the House the desirability of framing
some code of qualifications which would be important, not merely negatively
but also positively, to ensure the service in this House of people really qualified
and suited for the purpose. By merely laying down a bundle of negative
qualifications like office holding or lunacy or unsoundness of mind or some
conviction for some crime or bankruptey or what not, we are not going to ensure
the positive side of definite requirements for the service of the House and of
the country which I consider much more important.

Time and again, while the Constitution was being adopted by the Consti
tuent Assembly, I tried to bring forward amendments whereby qualifications
by way of public service, and quslifications by way of proof of disinterestedness
were suggested to be introduced in the Constitution and, unfortunately, I did
not succeed at that time. Here, however, is an opportunity. The Constitution
gives me an opportunity which I am glad to utilise whereby some qualifications
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of this kind may be introduced and our Constitution may perhaps be unique
in the world. I bope it will be so. It would lay down that membership of
this House is not like membership of a club and that it is not a mere title or
honour or distinction that you can get by joining a party or by manipulating
a party machinery or by seeing that the Press giants are satisfied with you,
but that it is something which must be the result of hard work, of good service
and of honest intentions which your countrymen regard as sufficient proof of
your ability to render service to the country and no other profession or mere
statement of professions or manifestoes could get you that. There is much that
could be done in this way. I have not the time here nor I think is this the
opportune moment for illustrating further the qualifications that could be laid
down. But I hope that if this proposal commends itself to this House, as I
trust it will, without disregard to the interests of any section of the community
the proposition can be implemented by elaborating a series of qualifications
wvhich can ensure for this House—that is all my purpose—the service of a body
»f men and women devoted entirely to the cause of the nation and not thinking
»f themselve at all.

Mr. Speaker: Resolution moved:

“This House is of opinion that qualifications be laid down for membership of Parlrament
and Legislatures of States in the Union of India and that necessary steps be taken forth-
with to give effeet to them before the next election.”

Now I shall call out the names of those who have tabled amendments and
in case any one wishes to move his amendment he may just move it. Then,
of course, I will call upon the Members to speak one by one.

Khwaja Inait Ullah (Bihar): May not the Mover of an amendment speak
on it?

Mr. Speaker: The discussion will be general on the amendments as well as
on the main Resolubion.

Prof. S. N. Mishra (Bibar): I beg to move: W

‘“That before the word ‘qualifications’ the words ‘minimum educational’ be inserted’.

Mr. Speaker: Amendment moved:

AV
*“That before the word ‘qualifications’ the words ‘minimum educational’ be Imserted’.

Shri B. R. Bhagat (Bihar): I beg to move:

*“(i) That before the word ‘qualifications’ the words ‘no other’ be inserted; and

(ii) that after the word ‘qualifications’ the words ‘save and except minimum age and
eitizenship’ be inserted’’.

Mr. Speaker: Amendment moved:

(i) That before the word ‘qualifications’ the words ‘no other’ be inserted; and

(ii) that after the word ‘qualifications’ the words ‘save and except minimum age and
eitizenship’ be inserted’.

Dr. Degshmukh (Madhya Pradesh): I beg to move:

“That for all the words beginning with the word ‘qualifications’ to the »nd, the follow-

be substituted :
‘no qualifications in addition to what has already been provided for in the Constitution
v India shall be laid down for bership of Parli t and Legislatures of Stales in the

onivn of India.”

Mr. Speaker: Amendment moved:

“That for all the words beginning with the word ‘qualifications’ fo the end, the follow-
ing be substituted : ’

‘no _qualifications in addition to what has already been provided for in the Constitution
obt' _Imliaf .,Iu}ll be laid down for membership of Parliament and Legislatures of States in the
mion of India’."
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Shri B. K. Das (West Bengal): I do not propose to move my amemdment
No. 4. I beg to move No. 5 only. With your permission, I beg to move:

“That after the word ‘qualifications’ the following be inserted :
. ‘other than what are provided for in clauses (a) and (b) of article 84 of the Constitution
ufx caaet‘:of, Parliament and in clauses (a) and (b) of article 173 in case of the Legislature
of a s N

Sir, with your permission I shall move my amendment No. 8 also.
to move:

“That for the words ‘mecessary steps be taken faghwith to give eflect to them before
the next election’ the following be subsetituted :

‘a committee be appointed to ider the q
Adate’.”’

Mr. Speaker: Amendment moved:

(i) “That after the word ‘qualifications’ the following be inserted :

‘other than what are provided for in clatises (a) and (b) of article 84 of the Constitutinn
in case of Parliament and in clauses (a) and (b) of article 173 in case of the Legislature of
a State’.”

(ii) “That for the words ‘necessary steps be taken forthwith to give effect td them before
the next electiom’ the following be substituted :
committee be appointed to consider the question and submit their report at an early

I beg

tion and submit their report at an early

‘a
date’.’
Mr, Speaker: Prof. Mishra has got another amendment. He waey move it
now.

Prof. S. N. Mishra: I beg to move:

‘“Bhat after the words ‘Union of Mndia’ the words ‘wifhout prejudicing in any way the
interests of tribal and other backward areas’ be inserted.”

Mr. Speaker: Amendment moved:

“That after the words ‘Unjon of India’ the wards ‘wishqut prejudicing in any way the
jaterests of tribal and other. backward areas’ be inserted.”

Shri Rathnagswamy (Madras): I beg to meve:
“That after the words ‘Union of India' the words ‘without prejudicing in any way the
imterests of scheduled castes’ be inserted.”

Mr. Speaker: Amendment moved:

“That after the words ‘Union of India’ the words ‘without prejudicing in any way the
interests of tribal and other backward areas’ be inserted.”

Dr. R. S. Singh (Bihar): I beg to move:

“That after the words ‘Union of India’ the words ‘without prejudicing in any way the
interests of illiterate and propertyless persons’ be inserted.”

Mr. Speaker: . Ainendment moved:

_““That after the words ‘Union of India’ the words ‘without prejudicing in any way the
interests of illiterate and propertyless persons’ be inserted.”

Shri Kamath (Madhya Pradesh): I beg to move:

“That for the words ‘and that necessary steps be taken forthwith to give effect to them
before the next election’ the following be substituted :

‘and that a Committee of the House be appointed to make an early report on the subject
80 a8 to expedite legislation by Parli t in accordance with article €4(c) and article 173(c)

of the Constitution’."”

Mr. Speaker: Amendment moved: )

“That for the words ‘and that necessary steps be taken forthwith to give effect to them
‘before the next election’ the following be substituted :

‘and that a‘(‘»omrqitteg of the House be appointed to make an early report on the subject
80 as to cxpedite legislation by Parli in accordance with article 84(c) and article 173(c)

of the Constitation’.”
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Shri Meeran (Madras): On a point of order. May I know if these amend-
ments are in order? Amendments Nos. 2, 3 and 4 seek only to negative the
motion and I don’t know whether they can be moved.

Mr, Speaker: I will decide that when I come to that amendment. In form
it is not negative but in substence it is.

Shri Sidhva (Madhya Pradesh): What about age-limits? Nobody can
suggest any age against the provisions made in the Constitution.

Mr. Speaker: That will be a point not exactly of admissibility. I huve
bot seen the particular article but when the article provides a minimum that
Do person under 25 may be a member, I don’t think it would not be competent
for this House tq say that the minimum should be 80 or 35. All that is wanted
is that it should not be less than 25. I am saying this without reference to the
Constitution. I think, it will be competent for this House to fix up limits;
but in any case, this is no legislation, this is & recommendation and I don’t
see why any recommendation could not be made.

Shrimati Durgabai (Madras): Article 84 provides already the age condi-
tions. Is it competent for the House to

» M, Speaker: The point here is, this is not a piece of legislation.  This
*is a Resolution brought in by a Member who wishes to make certain recom-
mendations to this House and he can make any recommendations which may
include even an amendment of the Constitution.

Shri 8idhva: Can he make a suggestion in contravention of the Constitu-
tion? If he could change a Constitution, I can understand that. This is Lot
for changing the Constitution.

8hri Tyagi (Uttar Pradesh): This is requesting for it.

Mr. Speaker: Can he not make a recommendation? It is perfectly
competent for anybody even to say that he does not believe in adult franchise.

Shri Sidhva: Then the House will form itself into a Committee...
Mr. Speaker: If the Resolution is accepted by this house, then we shall see

as to what procedure is to be followed. But as it is a mere question of opinion,
I would not debar people from expressing the same.

Ehwaja Inait Ull8h: S8ir you have not given chance to oppose the Reso-
lution to Members who have not given any amendments as they do not like
this Resolution.

Mr. Speaker: Tt is too early to say that.

Khwaja Inait Ullah: After the Members who have moved the amendments?

Mr. 8peaker: After or in between. My idea is to give first a chance to
those who have tabled amendments. Then the hon. Member will be in a more
advantageous position when opposing the Resolution as he will know all the
view-points.

Shri Sidhva: In a previous instance you ruled that you would not neces-
sarily give chance to those who moved the amendments. .

Mr. Speaker: The word ‘necessarily’ is there.

Shri Meetan: If those hon. Members who have tabled amendments are to
be given preference, I would request you to consider whether the amendment
itgelf is in order. Otherwise anybody can teble any amendment which will have
a negative effect. :
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Mr. Speaker: He need not be anxious about that position at present. I
have already expressed more than once that the mere tabling of an amendment
will not ensure a speech in this House. I don’t guarantee that he will get a
chance to speak. It depends on the merits of eaoch individual case. The
question is one of vital importance and so many are anxious to speak. There
are people wko have tabled amendments. Prima facie they seem to have given
more thought to the subject than others and they may be allowed to speak.
Even now, I don’t restrict myself to the statement that I shall call necessarily
all people. I merely expressed my mind.

8hri Tyagi: The Chair has not yet been pleased to give a ruling with regard
to amendment, which, my friend points out, is contradictory and against the
spirit of the Resolution?

Mr. Speaker: The hon. Member will see that the discussion now is both
with reference to the Resolution and the various amendments. The Member
who has tabled the amendment and is speaking is not restricted to his own
amendment only. The idea of putting all amendments before the House along
with the Resolution is that the whole subject is open for discussion and therefore
even when his amendment is not in order, a Member will be entitled to speak.
He cannot be prevented from speaking merely because the particular amend-
ment tabled by him is held not to be in order. But the proper time will conwe
when the amendment is to be voted upon. "

Shri Tyagi: One more clarification is needed. Is it permissible to permit
an amendment which afterwards is to be declared out of order? Is it permissi-
ble to put it in the agenda?

Mr, Speaker: I don't think there is any sp®ific point in that. I don’t see
why a Member should be debarred from placing his amendment to the House.
TUltimately we may decide that it is not in order and therefore it may not be
put to the House.

Shri Tyagi: It forms a precedent for the future.

Mr. Speaker: One requires some thought about it. It is not directly
negative in form.

8hri Tyagi: ls it your ruling?

Mx, Speaker: Yes. In substance the amendment is negative and therefore
it requires some thought. I shall consider and then decide.

Shrimati Durgabai: May I know whether you have fixed any time-limit?
Mr. Speaker: 15 minutes is the rule.

8hri Meeran: May I draw your attention to the rule which says that an
amendment shall not be moved which has merely the effect of a negative vote.

Mx, Speaker: I shall see to that later.

Prof. 8. N. Mishra: Before I proceed with the amendments, I think it is
proper for me to submit to the House that this Resolution in a way places us
in a very tight corner. Particularly persons, who have contact with the masses,
feel embarrassed to a great extent. It is liable to be misinterpreted by interested
people who might go about telling that ‘Here is a House which has voted in

}.,favour of the rule of ‘‘Intellectual elite’’.” Therefore, before I proceed with
‘these amendments I want to make it absolutely clear that these amendments
of mine are simply conceived in s way to temper what may be called the
extremities of this resolution. It places us in a difficult position either to agree
with it entirely or to disagree with it entirely. So far as I am concerned, I feel
that it would not be intellectuslly proper for me to disagree almost entirely
with the idea underlying this Resolution, because realism demands and practical
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sense also that it should be admitted that some of the ideas that underlie this
Resolution of Prof. K. T. Shah, are in consonance with the democratic
spirit. It is not that I feel that this Resolution in an unreserved manner is
going to forge any fetter upon the democratic rights of the people. Although
it might create a sense of surprise or something like that, I think, I am not
one of those who will lightly turn down this Resolution as something of a very
retrograde or reactionary nature. I therefore express myself in a sort of
qualified agreement from a different aspect and I shall submit to- you what
my amendments purport to be. It may be pointed out that mot a single country
<f the world has placed any qualification for candidature to legislatures. It is
in a way correct to speak in that strain, but at the same time, I feel that the
very basis of the electorate has been made in such a manner in most of the
countries $hat certain qualifications are needed automatically for candideture
to legislatures also. I want to point out in this connection the example
of Russia where productivity has been made the basis of the very
electorate, the right of franchise, and in this connection, I would like to draw
the attention of the House to what Mahatmaji said ard whabt he wanted every
individual of the country, or for that matter of any citizen of the world to be.
He wanted every individual fo be a producer and if we want to usher in an
epoch of that nature, which Gandhiji conceived of, every 'mdmdua.l of the
oountry should be a producer in that sense. It struck me only last night and,
therefore, I could not move an amendment # that effect. Moreover, 1 was
in an embarrassment as to how to happily word my amendment in that senss,
so that productivity might be made the basis of qualification for candidature to
legislature.

[Me. Depwry-SeEAker in the chair]

T wish to submit that it is not proper for us to say that since no other
country of the world has laid down any qualification and conditions we also
should not lay down any qualification. ~Moreover, the countries of the world
where we find democratic set-up transitions to democracy took place hand in
hand with progress in other spheres, i.e., political, economic and scientific.
1t has not been a very abrupt switch on to adult franchise in those countries.
If we go into the details as to how they came to adopt adult franchise, perhaps
the House will be convinced that only in those countries adult franchise has
been in the most natural manner introduced where adequate progress has been
made in the educational sphere. It is extremely unfortunate for us to
contemplate that anachronistie conditions exist in our country.  As the
Chairman of the Drafting Committee in his valedietory address made it
sbundantly clear to the Constituent Assembly, that the country is bound to
face a crisis of the first magnitude if democracy is not to percolate to other
spheres of our life. In our country, it seems as it were the average voter has
one foot on the rocket and another foot on the donkey. Here we are in an era
of republic politically; we are enjoying something which other advanced
countries of the world are enjoying, and socially, economically and education-
ally, we are extremely backward. So in all these matters the average voter
in this country is in that unfortunate predicament of having one foot on the
rocket and another on the donkey. These are the incompatibilities, these are
the contradictions which we are facing in our national life at the present
moment. * Therefore, if I express myself in agreement with a very thin part
of Prof. Shah’s resolution, it is only in that sense. I feel that certain
qualifications of that nature—in consonance with Gandhiji’s ideas of Producers’
, Bociety—should be adopted by the House. It is nothing reactionary, I think,
jto suggest that some minimum educational qualification should be laid down
ias the basis for candidaturq to legislature. After all legislation-making is &
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specialised business. It is not a thing which every one can be expected to do
and when we shall be debarring any individual from being a legislator on the
ground that he has not the minimum educational qualification, it will be only
pointing our finger in the right direction. As Herbert Spencer said, when a
shoe-maker requires a certain amount of training for his shoe-making, can
there be any reason why there should not be a qualification laid down for
legislation-making also? It is & very specialized business and for that matter
I do not feel that we are going to debar an individual citizen from any high
office or from anything; he can be very well fitked for higher jobs or far that
matter for any other profession to which he may be assigned. It may be
pointed out in this connection that there have been very capable admins-
trators in this country in the past who carried out their jobs well without
having a modicum of educational training. We may point out the examples
of Akbar and Renjit Singh, but I feel that the science

of Government is
becoming extremely complicated day by day and so it would be only meet and

proper on the part of the House that persons who have the right perspective,
who can understand and appreciate things, who can criticise and keep o
constant vigil at the very source from which all legislations flow, are appointed. -
1t is necessary that qualifications be laid down for the persons who are to be
assigned to a job of this kind. In our country it seems that there is going to
be a blind transplantation of a peculiar type of democracy. By “‘a peculiar
type of democracy’’ I mean a centralized form of democracy and not the
decentralized form of democracy of which Gendhiji dream{ throughout his
life. If we think that the present phase of democracy is going to be the final
and the most correct phase and that any country should adopt it in its Ppresent
form, then I very humbly submit that this sort of democracy is mot going to
last long and it is bound to be run over by the deluge of otalitarian efficiency.
1, therefore, would like to suggest that democracy has got to change under
the transforming influences that are going to operate, and we, in the formative
stage of democracy, have to be cognisant of the fact that the growth of demo-
cracy in our country must be in a manner which would inspire other countries
of Asia also. I would like to refer here to the conditions that are prevailing
in Asia round about us and sound a note of warning to the House that if our
country is not going to have a more inspiring form of Government in tune
with the configuration of forces making impact on us, then, other forms of
Government might come to our country. The legislators about whom quali-
fications are sought to be laid down must be such that they may be able to
give the right contour to the growth of democracy, the beginnings of which
we have already laid down in this country

. If we want that there should be
vigilant persons, if we want that there should be intelligent persons who will

not surrender themselves to the judgment of others, if we want that there
should be persons who would act as the sentinels of the rights and liberties
of the people, it is necessary that qualifications should be preseribed for the

legislators. If we are going merely to send to our legislatures persons who
will be mere ci

phers and act as helpless cogs in a vast machine, I feel we shall
be faced with a sort of totalitarianism in our country. It is in the interest
of democracy, therefore, that I say that only such people should be elected
to the legislatures who can act as a sort of sobering influence and who could
exercise an efficient control over Government, in the absence of which, every
Government tends to be totalitarian in some way. Therefore, I submit that
we must lay down some educational qualifications—not ‘educational quali-
fications of the nature which will exclude a vast number of people. I have
already made it abundantly clear in a

n another amendment which I have tabled,
that the educational qualifications should no

t be such as would jeopardise the
interests of the tribal and backward areas. If their interests are jeopardised,
it 'would not be because of any fault on their

1 part. There are very vast tracts
of land in which there is absolutely no glimmering of education and I have



2612 PARLIAMENTARY DEBATES [41B APL. 1050

[Prof. 8. N. Mishra]

seen such tracts personally. It is therefore with a great amount of caution
and sense of justice to every section that any step should be taken.

Mr. Deputy-Speaker: One minute more.

Prof. S, N. Mishra: Two minutes, Sir?
Mr. Deputy-Speaker: You have already taken sufficient time.

Prof. S, N. Mishra: I therefore submit that I want these educational
qualifications to be pinned down to the very minimum of understanding things,
actual reading and writing to such an extent that when they come in contact
with people and problems, they may understand things themselves. Peopie
may ask what is the basis of the apprehension that such people with adequate
qualifications will not be returned to the House by people themselves, without
laying down any qualifications of the nature that we are going to suggest.
1 would submit that these apprehensions are sufficiently well-grounded. In
our country, thanks to the efforts of Mahatma Gandhi, there has been a great
revolution. It does not mean in any way that there has not been counter
revolutionary forces working side by side. Those counter revolutionary forces
were held in check or held in abeyance because of the technique of non-violence
which the Father of the Nation had adopted. These counter revolutionary
forces, I am afraid are acting in such a way that they may assert themselves
at any moment. Therefore, I feel, that if we want that there should be people
who can understand every trick which the Government is bound to indulge
in, if we want that there should be people who could see through the velvet
glove the iron hand that rules, then, it is necessary that people of adequate
understanding with minimum educational qualifications should be returned to
the legislature. It is in this spirit that I have submitted my amendments.
T bope that the House will appreciate the perspective in which I want it to
view my amendments. At the same time, I would like to make it clear that
1 am not in favour of some sort of a super-legislator about whom the great
writer of the Age, Bernard Shaw has made mention somewhere. But, I feel
that it is essential that people with modicum of educational training should be
returned to the legislature. It does not in any way fetter the hands of the
electorate; it only gives them an indication, an instructive lead. At the same
time, I feel that if you create a demand for really capable men by laying down
conditions and quslifications, there will be a social supply also to that extent.

Sir I would like to place one more point.
Mr. Deputy-8peaker: No more point please.

Shrimati Durgabai: I rise to offer a few observations on the resolution moved
by my hon. friend Prof. Shah. The resolution seeks to lay down qualis
fications for membership of Parliament in acoordance with article 84 of the
Constitution. Article 84 (c) enablgs Parlisament to define what would constitute
the minimum qualifications for a Member of Parliament so that he may have
the minimum equipment to discharge his responsibilities efficiently. I lay
stress on the word ‘minimum’ because I do not think that Parliament has the
power to lay down more than the average qualifications in this regard, like
qualifications of ability to read and write the regional languages. We cannot lay
down a higher qualification because it would limit the choice of the voters to the
barest minimum. All that would be against the spirit of the Constitution that
we have made. It would also be repugnant to the Constitution. 1t is the funda-
mental right of every citizen to choose his representative as and how he likes.
Judging from this view, it is doubtful whether any law passed by this House
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will stand the test of Constitutional law. The framers of the Constitution have
rightly withheld themselves from making any provision limiting the choice of
the voters and have left it to the good sense of Parliament to lay down certain
-qualifications. Nobody denies the fact that it is an essential pre-requisite of
demccracy that its parliamentary wing should consist of members who have got
judgment, capacity, and understanding to discharge their functions. But, the
very important question that srises in this connection is whether these qualifica-
tions in each and every Member of Parliament have any scope to play any vital
part in the legislation that will be made in this Parliament. This Parliament
.88 it i+ constituted now has more than five hundred Members and there is slso
a party system that has simply mechanised the process of legislation. That
being the case, I want to know whether these higher qualifications which we
‘seek to lay down by a law made by this Parliament would ensble the Members
to play their part eHectively. The question that arises now is this: With these
qualifizations in each and every Member of this Parliament which consists of
five hundred Members, and with a party system that is checking the process of
legislation at every step, how best can we make use of these qualifications?
‘That is the important question that arises in this connection. My humble view
is that we should think of giving priority not to the question of Parliamentary
-efficiency and electing capable people, but to the question of how best we can
make use of the talent that is already existing in this House. In my opinion,
there is talent already in the Members of Parliament, to some degree or other.

Shri Kamath: To s considerable degree. Why only some degree?

Shrimati Durgabai: The idea behind Prof. Shah's resolution is—as I under-
stand it—to enhance the prestige of Parliament. But, the prestige of Parliament
does not increase by merely laying down qualifications for the Members or by
Teturning even the best men to Parliament. Perhaps it is very dangerous to
have too many intelligent poople. But I say the prestige of Parlismont neces-
sarily depends upon the duties and the functions of Parliament. If a large
number of Members of very high qualifications are simply required to register
the decisions of the cabinet, I do not see how we can make real use cf the best
talent that is available. Parliament has unfortunately become & fifth wheel of
the cabinet, a wheel that is more an ornament than anything else. Its debates
serve propaganda purposes, and I think even the poor Press is tired of them.
I would therefore, ask Prof. Shah why we should lay down higher qualifications?
The problem requires very deep oconsideration. We must devise ways and
means to enhance the prestige of Parliament, and also the prestige ¢f its
Members, by making them active and really useful, not only to Government,
but also to the electorate which had chosen them as their rapresentative. I
«consider that the step taken by Government to constitute a separate Department
of Parliamentary Affairs is in this regard, a very useful one. My honourable
friend Shri Satya Narayan Sinha is at the head of this Department of Parlinmen-
tary Affairs, and I would earnestly request him of course he is not here now,
but he may note it—to try and find out ways and means as to how best we can
make use of the qualifications and the talents that are already existing and also
associate Members with the work of Government more intimately. That is done
to-day by associating Members with the work of the various Standing Com-
mittees. Bubt I am afraid that the Standing Committees which are to-day
functioning, those of them which are attached to the various Ministries, the way
in which they function and the way in which they are not able really to control
or keep sufficient check over the actual work done by Government or over the
implementation of the policies that have been approved by this House, these
leave much to ba desired. Some of the Advisory Committees do not meat, and
even when they meet, presumsbly they are to advise only and that. advice is
sometimes taken into consideration and sometimes not.
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Shri Kamath: Many times rejected.

Shrimati Durgabai: Therefore, I say, that kind of association is not going
to serve any useful purpose.

As things stand st present, we cannot really complain that most of the
members are idle. In my opinion they are not incapasble of work. They are
capable of very good work, and also the Members of Parliament have qualifica-
tions enough and more. But the system we are carrying on {o-day has created
a feeling that they are not wanted, and because of that feeling that they are not
wanted, they do not carry with them any prestige either with Government or
with Parliament or with the electorate, as a matter of fact, or with the ofiicers
of Government. That is at the root of the problem, and unless we solve this
problem, we cannot improve matters. The solution is not the laying down of
high qualifications. The solutior lies in the direction of making our pa-liamen-
tary government truly federal in type. It is not my purpose to outline any
machinery or the nature of the machinery which is suitable for carrying on the
business of Government through Committees. I know that this type of Govern-
ment will not be inconsistent with the principle of Cabinet Government, backed
by a majority party. But, it is for the Department of Parliamentary Affairs
to study this question very closely and invite expert opinion and see that talent
is made use of in the right way and in a real way. Unless this is done, no useful
purpose will be served by merely laying down qualifications. That will be
putting the horse before the cart.

An Hon, Member: You mean the cart before the horse.

Shrimati Durgabai: I am sorry, that will be putting the cart before the
horse.

I regret I cannot give my wholehearted support to the resolution moved by
Prof. Shah.

Mr. Deputy-Speaker: The House will now stand adjourned to 2-30 p.m.

The House then adjourned for Lunch till  Half Past Two of tie Clock.

The House reassembled after Lunch at Half Past Two of the Clock.

[MR. SPEAKER in the Chair]

Dr. R. S. Singh: My amendment tequires that the qualification for
membership of Parliament and the State Legislatures of the Union of India,
as envisaged in the Resolution of Prof. K. T. Shah, should in no way prejudice
the interests of illiterate and propertyless persons. I would like to submit
as is obvious, that any kind of qualification which is going to be imposed by the-:
Resolution of Prof. K. T. Shah is going to prejudice the interests of illiterate
and propertyless persons. The resolution is rather strange for this decade of
the 20th century, when the nations of Asia, and particularly we, Indians, are
taking gigantic astride toward democratic way of life. I should like to refer:
to what Prof. Shah stated in his speech and say that such a provision as
envisaged by him wae introduced in our Congress constitution too. But that.
provision created too much confusion, chaos and corruption, and was, there-
fore, abrogated. Therefore, I consider that it would not be advisable for us to
introduce any such qualification for membership of Parliament and state.
legislatures, because the introduction of any quslification will nip in the bud
the progress so far made by the people of India toward democratic direction.

Besides, I should like to tell the House that the desire to impose any such
qualifications on the voters of India would be very prejudicial fo the interests
of all persons belonging not only to our country but throughout the world.
Wher considered from comparative view with the parliamentary procedures of
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some other countries of the world, I see no country in the world where such. a
Resolution could find place. When I glanced through the pages of the
constitutions of some of the other countries of the world, I found that there
exists no such provision in any of them.

A kind of poll-tax does exist in the ten Southern States of the United States
of America, but that is .a votership requirement. And after being registered
as voter, any man or woman, white or Negro, is entitled to contest an election
without any fear of being debarred on any other ground. Even this system of
poll-tax had been universally denounced by all the ressonable men of the world
and we all know what a rough time President Truman is having for demanding
the abolition of this system.

I guess Prof. Shah, too, would not demur in denouncing downright any
such limitation on the citizens of India, because the very idea of imposing any
limitation is to deny the justifiable rights which are due to the people.

We have passed that medieval age of restricting the voting rights; and
now we are having adult suffrage without any distinction of sex, race, caste or
creed. This is a great achievement, and is certainly, the greatest guarantee
guaranteed to the people of India by our Constitution-makers, and for that
they deserve our thanks. Thanks are due to Prof. Shah, too, who was one of
them. But now it seems Prof. Shah has taken a turn in another direction by
proposing this Resolution. By this Resolution he desires that some additional
qualifications should be imposed on the voters of our country for contesting
elections to Parliament and State Legislatures. I think this would not be
wholesome, nor would it be in the interests of the country. Therefore, I am
-opposed to his Resolution.

So far as I can foresee there can be two more additional qualifiestions.
(1) educational qualificaticn, and (2) property qualification.

We are aware that due to the continued exploitations by the so called
qualified and propertied perscns, India today has virtually become a conntry
of illiterate and propertyless persons. In my own village which contains
about 2,000 persons, all able-bodied and hard working, I was the first student
to matriculate. And, ironically enough, there were perhaps only one or two
voters for the former Central Assembly. I am sure most of the villages of my
district as also of other districts of Bihar are all like my own village, and that
may be oue of the reasons why Prof. K. T. Shah is representing Bihar in this
House today though he comes from Bombay.

So, the question is whether the illiterate and propertyless villagers should
be given a fair say in running their Parliament and State Legislatures, or
whether their freedom to do so should be limited by imposing on them addi-
tional qualifications for the benefit of the so called qualified and propertied
gents of the towns.

I think the latter alternative would be very harmful to the interests of the
people of India, especially to the village folks. Therefors, I would like to urge
Prof. Shah to withdraw his Resolution in the interests of those illiterate and
propertyless villagers who are the India of today. Besides, I may say thab
all the persons born on this earth are equally gifted. Those who are given the
necessary wherewithals become professors and doctors, and so on and so forth;
and those who are denied these opportunities and facilities wander in the
streets. Therefore, it is our bounden duty to work for the betterment of the
persons of latter category. We should better’ work for giving at least equal
oppertunities to these illiterate and propertyless persons rather than impose
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additional qualifications on them for election to Parliament or State Legis-

latures. In case Prof. Shah rejects my request, I would request the House to
reject his Resolution because it is too medieval and outdsated.

Dr. Deshmukh: It is likely that some hon. Members consider my
amendment as a vaere negation of the Resolution. I would like to point ous
first of all that although that may be the first impression that one is likely
to have, my amendment in fact embodies & very substantive proposition
which, if carried, would not only fulfil a very fine purpose but would be the-
right decision on the part of the House.

" Accordmg to article 84 of the Constitution, Parliament has been
suthorised to lay down such other qualifications as Parliament may like to
prescribe. Now, I want to cut the Gordian knot by means of the amendment
of the Resolution that I have proposed. If the Resolution is csrried along
with my amendment, then it will mean that this evil intention of taking away
from the rights of the people which have been given to them, would be, indeed
once and for all set at rest.

Shri Tyagi: It is a positive good.

Dr. Deshmukh: Yes. My friend is quite right. It is a positive good which
I intend to bestow instead of the tinkering with the Constitution that is
attempted by the Professor and friends like Mr. Tyagi. It is strange that such
democrats and sponscrs of the causes of the common man should have been
somehow inclined to support a proposition of this nature.

Shri Tyagi: I am opposed to it.

Dr. Deshmukh: I am glad that without arguing the point I could convince
my hon. friend that his inclinations were wrong.

Prof. Shah has argued the case in very great detsil. In fact he really
repeated what he had ssid in the Constituent Assembly. That was the reason
why I tried to convince you, Sir, that the resolution was really out of order.
My contention was that not only a proposition of this very nature was negatived
by the Constituteat Assembly but a definite proposition and an amendment
more or less similar proposed by the same hon. gentleman who is sitting here
was rejected by the Constituent Assembly. Therefore to discuss anything
which is contrary to and in any case not in keeping with the decisions of the
Constituent Assembly was really taking away the prestige and the authority
or the solemnity of the decisions of the Constituent Assembly.

In the Constituent Assembly also Prof. Shah had proposed the following
amendment :

‘“No one who is unable to read or write or speak the national language of India after tem
years from the day this Ccnstitution comes into operation shall be entitled to be a candi-
date for or offer himself to be elected to a seat in either House of Parliament.”

Although he has been arguing the point on various otker considerations,
there is not a shadow of doubt that he was intending to bring in in some manner
or the other the amendment which was rejected hy the lonstituent Assembly,
because the other qualifications that he has mentioned are nbsolutely unthink-
able. I have no doubt whatever that a man of the views of Prof. Shah would.
not like in this year of Grace and under the present circumstances, to propose
any property qualification. It is absolutely unthinkable, that Prof. Shah would
‘propose anything of this nature. That would not be consistent with the views
‘he holds and ideals that he always sponsors.

What are the other qualifications which we could think of, except the
-jualification of residence which in fact is not something which Parliament need
“necesgerily lay down? It will probably be embodied in the rules that will be
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framed for the purpose of election. If residential qualification were to be:
made essential and is made a part of the Constitution, wkat will happen to
friends like Mr. Sidhva, who had to be adopted by Madhya Pradesh Legislature,
80 as to send him here to Parliament? There is also the case of Rajkumark
Amrit Kaur, who has been clected by Madhya Pradesh, though <che comes
from U.P. There are several other instances known to the House. Thus under:
the present circumstances it may not be possible nor worthwhile to put down
sny residential qualification. Also because we want to make our democracy
ag broad-based as possible we want to give scope to every possible intelligent
gentleman woo is likely to represent the cause of the people and yet has no
place to stand from.

So I do not think that Prof. Shah had in his mind anything else except the
literacy qualification. If he were to sit down and analyse what the literacy
qualification would mean, I am surc he will realise the fruitlessness of his
labours. If we were to say that every person who is to be elected should be
a literate, then we will necessarily limit the chcice very considerably. As we
know to our shame even at the present time our percertage of literacy is hardly
15 per cent. I dc not know what percentage it will actually work out. if we
were to take up the voters’ lists and find out who are literate and who are not,
because only recently educational progress i India has been rapid and it is
very likely that those who are literate in larger numbers are below the ages
of being candidates for Parliament. People bzlow the ages of 20 or 30 are more
likely to be iiterate in larger nunbers than those entitied to be voters. From
that point of view the percentage of persons entitled to cstand for Parliament
will still further be reduced.

I was surprised to find a socialist minded Member like Prof. Mishra being of
two minds: he did not know whether to support the Resoluticn or oppose it.
If he were to think deeper he would realise that he would have been wiser in
opposing rather than supporting the Resolution in some measvre or other.
Because it 1s not our experience—at least it is not mine—that education
necessarily enhances the intrinsic capacity of a man and much dess his efficiency
or honesty. In fact I am inclined to feel that in .nany instarces education has
not only not improved his morals but has certainly spoilt them snd :nade them
worse. 1 am all for education but that does not mean that evervthing is to be
judgad merely by a certificate of matriculation or graduation......

8hri Kamath: Change the system.

Dr. Deshmukh: The intention behind the Mcver of this Resolution is not
likely to be fulfilled. If it is the anxiety of the learned Professor to see that
an illiterate man does not find a place in the House I have not the slightest
doubt that the voters themselves are irtelligent ~nough and farsighted enough
to see that an absolutely illiterate man is not sent to Parliament. 1f this
Resolution is carried I would like to tell even my friend Prof Mishra, who has
gsome doubts about it, that it will be a sort of censure on the commonsense of
the average man of India. He possesses far more capacity, honesty as well
as shrewd commonsense than many of us who have got more than one degree
to his credit can lay claim to. I would not mind if the composition of this
House is materially altered. In foect it needs to be altered, so that the less
educated people will find a place here. What is the present situation? In
spite of our culture or education in the composition of this House I am ashamed
to say that we have not stood out for the 1ights of the pecplz in the same way
as we would like Parliament of India to stand. It is more easy to buy out an
educated man than it is to buy out a less learned man or less educated man.
,I do not wish w0 condemn learning altogether: .I have no prejudice againsé
educated gentlemen but in aoy case so far as the rights of the people sare
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concerned it is only those who suffer under the goverrance of the aduinistration
who can realise the pan3s of it. We siiting here—we may be iu contact with
the common man or the masses in some degree or the otler—do not realise
all the things that are happening in this free land of India 1t would be up to
the representatives who will come hereafter to put the case of the people much
more strongly, boldly and with greater effect than we have been able to do.
For all these reasons I think that the advice just given by my friend who spoke
last should be accepted by Prof. Shah and the Resoluticn withdrawn. On a
previcus occasion when I was in equally vehement opposition with the views
that Prof. Shah had submitted to the Constituent Assembly, he was kind enough
to accept my suggestion and withdraw his amendment. That was with
regard to the vested interests and the freedom with which peevle pursuing
various professions or trades were to be allowed to go to any part of Indie and
carry on their avocations. An amendment was proposed in the Constituent
Assembly by Prof. Shak to that effect. Wher I pointed out to him that it
would oniv strengthen the exploiter-class if it was carried, he was good enough
to withdraw it.

This is a hopelessly tantalising Resolution It is not going o do goud to
anybody. It is only going to expose the intentions of those who fcel that there
must be some handicaps placed on the democracy that »e have ushered in
through our Constitution. People are bound to understand—and I do not think
they will be wrory in doing so—that the rights conferred on the adult population
of India are now being sought to be taker away by some means or th: other,
because those who are interested in keeping their vested interests in fact :und
their like feel that they are likely to he prejudiced or endangered. That is
the mesning that is likely to be placed, if we in a weak moment adopt this
Resolution, either with or wishout the support of Government. The people of
India are likely to misunderstand us and doubt whether we have honest und
proper intentions. If we feel that the adult frarchise which we h:ve usheved
in is likely to be dangerous to India and tc her futurc, and consequently accept

this Resoluticn, the Feople are not likely to n:ake any mistake in understanding
our intention correctly.

The positive qualifications that are necessary have bzen, mm my opinion,
aiready laid down. The qualification of being a citizen is quite enovgh. There
need not be anything more by way of adlition to it. As I have already analysed
the possibility of the educational qualification working hardship un the pecple
and limiting their choice, I think the House will probably agree with me in the
opinion I have advanced There is no other qualification which one can think
of. Property qualification being out of the question. I do not think that
Parliament need take up this guestion of laying down additional q:alifications
at all. That is the reason why I wish through my amendment to see that the
decision of this Parliament should be that in addition to a persou being of a
particular age, and being a citizen of India, no further encumberance on his
being a legitimate and proper candidate for election to either House of the
Parliament should be imposed.

Shri M. A. Ayyangar (Madras): I would not keep the House long.
{in*erruption).

Shri R. Velayudhan (Trevancore-Cochin): With: vovr permission,  Sir,
may T know whether Government arc in favour of the Resolution or not?

Mr. Speaker: The hon. Minister will intervene at a prover stage.

Shri Sidhva: I understood that there would be free cxp:ession of views
in regard to this matter and free voting also. My point is that this Resolutivn

should continue. if it is not finished today, on another day. “ne more day
should be given. This is & very important matter.
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Shri Tyagi: No, no.

8hri Sidhva: When there is free voting and free expression of views, I hope,
8ir, that you will allow full discussion.

Mr. Speaker: Order, order. I have not the slightest objection to allowing
the fullest possible discussion, provided thke fifteen minutes time-limit is kept
up. That is one thing.

As regards the question of carrying this Resolution on to another day, I
am afraid we shall have to allot another day for this purpose. That will not
be possible. But it can be kept over again.

Shri Kamath: But so far as you are concerned, Sir, there is always free
voting in the House. .

Mr, Speaker: He is only bringing it in to influence my judgment!

SBhri M. A. Ayyangar: I will not take much time. I want only to bring a few
matters to the notice of the House. Bringing a Bill before Parliament to
impose certain qualifications or disqualifications is inescapable  under the
Constitution. Whatever might be the contents of the Bill that will be pasced
by Parliament—irrespective of the contents of the qualifications or disquali-
fications that may be imposed—we cannot merely rest content with the pro-
visions under the Constitution—for this reason. Take a man who is guilty of
an election offence. Does my hon. friend Dr. Deshmulh feel that irrespective
of whether a man is guilty of an election offence he must be allowed to
contest an election and stand for Parliament? In this connection, 1 would
invite his attention to article 84 which relates to qualifications and articles
101 and 102 which relates to disqualifications. What does Article 84 say? It
says:

(8) that he should be a citizen of India,

(b) that in the oase of a seat in the Council of States he should be not Iess than thirty
vears of age and, in the cas> of a seat In the House of the People, he should be not less
than twenty-five years of age,

and then

(¢) that he should possess such other qualifications as may be pregoribed in this behalf
by or under any law made by Parliament

Before I deal with sub-clause (c) at any length, I shall just say that my
hon. friend Dr. Deshmukh may feel that when a person is a citizen of India
and he satisfies the age qualification, no other qualification as regards propertv
or education is necessary, and it it is imposed it will interfere with the adult
suffrage which we have so magnanimously given to the whole continent of
India, thus making the people of India really sovereign. No doubt, 1
appreciate that apprehension. But let us for a moment consider the disquali-
fications which are specified in articles 101 and 102. When we refer to these
articles, we find that a Bill of the kind laying down qualifications is inescapa-
ble. Sub-clause (1) of article 101 8ays:

(1) No person shall be a member of both Houses of Parliament and provision shall be:
made by Parliament by law for the vacation by a person who is chosen a member of both-
Houses of his seat in one House or the other.,

It is open to a person to stand for both Houses. There is no provision as
to which House he will vacate his seat in. unless a provision is made under-
a law passed by this Parliament.

Dr. Deshmukh: If you will forgive me for interrupting you, I have no
objection to Parliament deciding under articles 101 and 102 the particular
question of disqualifications that you refer to. All that I want is that there
should be no further addition of qualifications so far as article 84 is concerned.
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Shri Tyagi: It is not a matter of qualification. It is & matter of making
rules. The question is one of his vacating a seat. That question arises only
after his election, and the question of qualification cannot arise after the elec-
tion but before the election.

Shri M. A. Ayyangar: I shsll answer that. My hon. friend Mr. Tyagi
thinks that a law relating to which House he ought to lose his seat in, is there
and it is not & disqualification. Now, let us see article 102. It mentions
warious disqualifications: (a) if he holds an office of profit; (b) if he is of
unsound mind; (c) if he is an undischarged insolvent; (d) if he is not a citizen
of Tndia; and (e) if he is so disqualified by or under any law made by Par-
liament. I am inviting attention to sub-clause (e). Is it or is it not necessary
in the case of a man who has committed an election offence that he ought to
be prevented from standing for election again to Parliament? Apart from
an election offence, we shall assume that he is guilty of a murder and instead
of being hanged is sentenced to transportation for life—it is culpable homicide
not amounting to murder, which is as good as committing murder. Should
‘that man be allowed, when he is undergoing imprisonment, to come in after,
gay, five years? If a man is convicted for more than five years or more than
13 years, many of us who were in jail know that he loses his seat. Mr.
Biswanath Das lost his seat and he could not come in for a period of five years.
‘We may take it that under the previous dispensation they wanted to disquality
most of our leaders. (Shri Sidhva: That does not exist now:) There sre
heinous offences involving heavy moral turpitude. Say, a Bank Manager
who is grossly corrupt, or a black-marketeer, is sentenced to three years’
imprisonment. Would you like that man to come in here? By various
means he can induce the ordinary people in the villages and come here.
Therefore, all that I am saying is that some kind of disqualification is neces-
sary. A person guilty of a thing like moral turpitude and so on ought not
to come here. That must be made a positive disqualification.

As regards positive qualifications, I would only submit this. I agree that
no property qualification ought to be imposed. Trrespective of property,
every one should have the right to vote. It has been said for a long time—
‘“No representation. no taxation’’ or ‘‘No taxation without representation’.
It is not as if only a man who holds immovable property such as
house, lands etc. pays taxes. Everybody in this country pays taxes either
directly or indirectly.

Whoever uses cloth pays a certain kind of tax. Whoever uses kerosene or
3 p. M. matches pays a tax by way of excise and customs duty. Of course
some are fortunate enough to pay a tax like the income-tax directly.

Dr. Deshmukh: Whoever lives in this country pays a tax.
Shri T. T. Krishnamachari (Madras): And sales tax over and above.

Shri M. A. Ayyangar: Yes, if you purchase anything you pay a sales tax
therefore, everyone in this country pays some tax or the other and to that
extent he is entitled to come to this House. Of course, I am in entire agree-
ment with my friends that no property qualifications should be imposed.

But my hon. friends will readily agree that we are living in an age ~r3f
science. It is not as if when an educational qualification, however small it
might be, is sought to be imposed, that a man is debarred from all elective
offices. There is the village panchayat; there is the taluk hosrd; there is the
district board; there is the Legislative Assembly; there is the Legislative
Council and there is the Parliament and the Upper Chamber. I know for ins-
tance, in my part of the, country, a man who was just from the plough was
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amade the Chief Minister. What was he able to do? This is an age in which
you have to grow paddy out of mud without sowing even seed. There are
many experiments which are made in Siberia to develop a kind of wheat which
will be resistant to the great chill there. A man simply because he is at the
plough all the twenty-four hours is not the best man to improve agriculture.

Dr. Deshmukh: Was he not a more successful Chief Minister than many
others?

Shri M. A. Ayyangar: It is a matter of opinion. I have no objection if my
hon. friend were to hold that opinion.

Shri Ethirajulu Naidu (Mysore): Was he an illiterate?

Shri M. A. Ayyangar: I do not mean to say that. All that T ray is that
the problems facing a panchayat in a village are different from the problems
facing a country as a whole.

The Minister of State for Transport and Railways (Shri Santhanam): I do
not think the Deputy-Speaker was fair in mentioning the late Chief Minister of
Madras. whom I consider to be as able as anybody else. .

Shri M. A. Ayyangar: I do agree with the hon. Minister’s observations. I
never wanted to cast aspersions on anybody. What I intended to convey was
that you have to watch the various schemes in progress in various parts of the
country. Even a four-year scheme becomes obsolete within two years. For
instance, here various problems as to currency, finance and foreign exchage
arise. We cannot grow money. Sometimes we have to grow money in the
Nagik Printing Press. We have to manipulate many things, the repercussions
of which we do not know. There was Dr. Schacht in Germany, where he
brought the problems of inflation under control. Lord Keynes advised the
minting’ of more money to solve the economic problems of U. K.

Dr. Deshmukh: They did not become Chief Ministers anywhere.

Shri M. A. Ayyangar: But they were in a position to advise the -Chief
Ministers.

Therefore, there is no point in placing a Dpremium on ignorance. My
brother may be interested in my welfare. But if I want to have an operation.
1 cannot entrust him with an operation knife to operate on me. He will
only cut my throat instead of operating. Therefore, there is no
doubt sabout the fact that it is absolutely necessary to lay down
some qualifications for legislators. Now we have laid it down im
our Constitution that for a period of ten years there must be universal primary
education up to the age of 14. At this stage it is not necessary to go into the
details. But I would suggest the acceptance of Mr. Kamath’s amendment
which proposes the appointment of a committee to advise Government as to
what are the points that should be taken into consideration in the fixation of
mmimum qualifications. I do not think any objection can be taken to such sm
innocuous proposition as that.

Shrimati Durgabai: On a point of information. Sometime back the bon.
Minister announced in the House that he was going to introduce a Bill fixing the
qualifications both of the voters as well as of the candidates. I just want to
¥now whether he is going to introduce that Bill in this session, and if so. when
it is coming up.

The Minister of Law (Dr. Ambedkar): That will have to be done; but I do
not know when exactly it will be.
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8hri Kamath: T am glad that my hon. friend the Deputy-Speaker has made
my path fairly smooth. The Resolution. as moved by Prof. Shah, if amended
as suggested by me, would read as follows:

‘“This House is of opimdon that gualificati be laid down for membership of Parliament
and Legislatures of States in the Union of India and that a Committee of the House be
appointed to make an early report on the subject so as to expedite legislation by Parlia-
ment in accordance with article 84(c) and article 173(c) of the Constitution.’

As was suggested by Mr. Ayyangar, within the limits presecribed in the Cons-
titution, Parliament is competent to prescribe such additional qualifications as
it may deem necessary in this context.

The argument that was adduced by my hon. friend Dr. Deshmukh, I think,
was not quite complete. He sought to say that certain amendments had been
moved by Prof. Shah in the Constituent Assembly and the Assembly had vetoed
them, had rejected them. The position, so far as I can recollect today, is that
Prof. Shab moved certain amendments as regards qualifications and disquali-
fications of Members of Parliament and of the State Legislatures. The propo-
sition was supported by some of us in the Constituent Assembly, but Dr.
Ambedkar who piloted the Constitution, replied that the Constitution envisaged
such a pssibility and he was going to make a specific provision in that regard.
Accordingly clause (c¢) of article 84 and clause (c) of article 173
as also clause (e) of article 102 and clause (e) of article 191 were adopted
by the Constituent Assembly. These four clauses empowered the future Par-
liament of India to legislate in this regard as regards qualifications and
disqualifications. Dr. Ambedkar then said that this matter was being left
open, that Parliament could easily take it up later on and pass whatever law
it deemed proper for the implementation of this purpose. On that assurance
and on the adoption of the above clauses. Prof. Shah did not press his amend-
ments.

Dr. Deshmukh: The amendment was in fact negatived.

Shri Kamath: A general assurance was given that this matter would be
taken up by Parliament. As my hon. friend Mr. Ayyangar pointed out there
are offences—to take only one category of disqualifications—involving moral
turpitude. What has the House got to say about that? I remember clearly
what happened about this in the Constituent Assembly. I was myself a
supporter of that amendment moved by Prof. Shah and Dr. Ambedkar said that
it was premature for the Constituent Assembly to consider thiz matter and that
Parliament when it met could take it up and decide the course of acton in
this regard.

Much bas been said by Dr. Deshmukb and also, I think, by Shrimatd
Durgabai in the direction of limiting the power of Parliament in the choice of
its candidates. Both were, I understand, against any limitation being imposed
upon the choice by the electorate of their candidates for Parliament or for the
State Legislatures. May I ask in all humility both of them whether the very
restriction cf age is not a limitation?

Shrimati Durgabai: We have accepted it.

Shri Kamath: We have thereby limited the choice clearly without any
doubt. Is it not possible that there are men and women who though they
might be under twenty-five. or under thirty in the other case, may be much
wiser than people of fifty or sixty? I do not doubt the possibility. It may not be
probable, but there have been instances in history where voung men became
not merely good politicians but sages and saints. The history of Maharashtra
points to such examples where young people of twentyfive, or even under,
became saints and were later acknowledged as world teachers. Therefore,
once we had accepted......
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Dr. Deshmukh: Why is my friend taking so much time to become & saint?
Shri Kamath: I would be_ quite happy to yield that place to my friend ﬁr

y

Panjabrao Deshmukh and I do not have any aspirations for that position.
friend is welcome to become the Shiromani of saints if he wants.

I was arguing that once this restriction has been accepted, it stands to
reason that other qualifications, or disqualifications—they go toggbher—mlght
be laid down and perhups should be laid down so far as membership of Parna-
ment and of the State Legslatures is concerned. The President of the
Uonstituent Assembiy. who 1s now the President of the Republip, in l‘ns f;nal
speech in the Constituent Assembly on the eve of the adoption of the Constitu-
tion towards the end of November last, said:

“There are only two regrets which I must share with the hon. Members. 1 would have
liked to have some qualifications laid down for Members of the Legislatures. It is anoma-

lous that we should insist upon high qualifications for those who administer or help in

administering the law but none for those who make it except that they are elected. A
even more than that capacity to take &

law giver requires intellectual equipment by

balanced view of things, to act independently and above all to be true to those fundamental
things of life—in one word—to have character. It is mnot possible to devise any yard-
stick for measuring the moral qualities of a man and so long as that is not possible, our

Constitution will remain defective.

We have prepared a democratic Constitution. But suoccessful working of domocratic
institution requires in those who have to work them willingness to respect the view points
of others. capacity for compromise and accommolation’.

He went on to sax that it was one of the regrets which he shared with the
Members and he desived that qualifieations might be laid down by Parliament
for Members of Parliament and of the State Legislatures.

-

The Resolution that Prof. Shah has moved seeks to see that steps are taken
forthwith to give effect to these qualifications being laid down by Parliament.
My amendment leaves the whole matter open as suggested by my hon. friend
Mv. Ananthasayanam Ayyangar. It is likely that the Committee which this
House will set up may conclude. as desired by Dr. Deshmukh and perhaps vy
Shrimati Durgabai also. that no qualifications are necessary at all for member-
ship of Parliament or of the State Legislatures. It is comvetent for the
Committee to decide either way. The issue will not be prejudiced either way
at this stage by accepting this smendment for setting up a Committee of the
House. The only thing necessary is that the Committee should meet early.
discuss the whole matter and report to the House. so that Government may be
assisted in bringing forward the Bil'! necessary for the purpose.

Last.ly I would only say one word and that is this that one of our eminent
leaders is reported to have said some time ago that so far as parliamentary and
governmental work is concerned all of us are not equally good. We were all
right when the Congress was fighting the British Government. So far as the
struggle and the fight against the British Government was concerned thev were
fitted for that Part. But where parliamentarv and governmental work is
concerned many were not well suited to play their part, and unless thev had
other qualifications they would not be able to play that part consistently with
the efficient discharge of their duty to the electorate and also to the nation. 1f
that he the view of our leaders I think they are inclined to see that some
qualifications are laid down for membership of Parliament and of the State
Legislatures.

Shri Tyagi: Would you prefer to have qualifications for Ministers also?

Shri Kamath: A Minister cannot be a Minister unless he is a Member nf
the House.

8hri Tyagi: But would you have a higher qualification for the Minister?
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Shri Kamath: The Committee can go into that.
Shri Tyagi: Include that too.

‘ tsnn Kamath: T am willing to accept that amendment if my friend moves
at.

Dr. Deshmukh referred to a certain matter, about residence qualification for
Members. This is not such an unimportant thing as some might think—the
qualification of residence. It is perhaps desirable that so far as Members repre-
senting a particular State are concerned they should have residence somewhere
in that State. It may not be a particular city or town or district, but they
must have residence in a particular State, because it has been contended by many
people that persons wko are elected from a particular State but not resident in
that State cannot represent the interests of that State or fight for the interests
of that S};ate as well as other Members can. Therefore, this matter also can
be gone into by this Committee. Of course property qualification is out of
date apd it is an anachronism today and nobody would press it. But so far
es residence is concerned, the Committee may examine if a candidate should
be a resident of a particular State or a resident anywhere in India to represent
any constituency whatsoever. Therefore, I move that a Committee of the
House be appointed to go into this matter thoroughly as regards the qualifica-
tions and the disqualifications of Members of Parliament and of State
Legislatures, and that the Report of the Committce may be presented to the
House at an early date, so that legislation in this regard can be taken up by
Government accordingly.

Shri Sidhva: I do not know whether you can fid an ideal Member to sit
in a Legislature in the whole country. I do not think you can. What one
would require for membership of Parliament or Legislature is robust common-
sense. He should in addition have alertness, shrewdness and enthusiasm for
his work. These are the qualifications which a Member should possess.

Dr. Deshmukh: And obstinacy.

Shri Sidhva: A man of wide outlook and powers of observation enlarged by
travels in foreign countries would be better than one who has merely read some
books. I would like hon. Members to see which is more important. When
one travels widely he acquires far more knowledge than one who sits at home
reading books. From this point of view I am opposed to any educational
qualifications being prescribed for membership. 1 have very high respect for
the expert knowledge of the University Degree holders such as lawyers, doctors
end so on. But I do feel that an ordinary person with sufficient commonsense
is suitable for membership of the Legislature and of the local bodies. T have
seen a member in the Bombay Legislative. Council who, though he did mno#
know either English or his own language, had robust commonsense and pardi-
cipated in the debates in Hindustani and put questions and sponsored Bills.
He had a secretary for him whose duty it was to read out to him all papers
concerned with his activities as a Member of the Legislature. His common-
.gense view on all matters prevailed and he had no difficulty in understanding
things going on in the Council.

Shri Kamath: Was he educated?

Shri Sidhva: Not educated. He did not know his own language, Urdu.
He educated himself, his secretary reading out the papers for him. Similarly,
in local bodies T have seen men without educational qualifications functioning
well as Members. Their commonsense view of matters connected .with the
administration was sometimes sounder than that of educated or intelligend
men. Therefore, in these demccratic days, you cannot disqualify such men
#rom membership of Parliment. I do not know why my hon. friend the Deputy-
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Speaker laid stress on these qualifications. He mentioned the question of
‘moral turpitude. He probably had in mind the Chief Minister of Madras. If
‘he takes as an illustration the case of our Chief Minister here . . .

Mr. Speaker: I do not think Shri Ananthasayanam Ayyangar said anything
-of that kind. Perhaps the hon. Member is attributing to him something whinh
he did not say and understood him in a manner which he did not mean. His
only point, as I understood it, was that because a particular person has con-
ducted himself well or has knowledge of a particular thing, it does not follow
that he is therefore good enough even for carrying on the work in the Legis-
lature. That is the only point he stressed. I think be amplified his point by
saying that he would not trust to be operated upon by his brother, merely
because he was his brother, unless he had sufficient knowledge for doing on
-operation. The point was that the person should have knowledge of the parti-
cular thing. I do not think we need stress that point now.

Shri Sidhva: I was only giving an illustration. | can cite a number of
Prime Ministers and Ministers who have distinguished themselves without any
kind of University qualifications and who had discharged their duties faithfully,
arduously and efficiently, better even than the so-calied learned men. 1 do
not want to say that I have no respect for Degrees. But it should not be said
that only Degree-holders should be..........

Mr. Speaker: May I point out that, after listening to this debate, it looks
as if the whole gist of the Resolution seems to have been not properly appreciat-
ed? The question is whether the House believes that there should be
qualifications or whether there should not be any. If they want that there
should be qualifications then the question as to what those qualifications should
be will have to be determined later. Of course, Members may as well give
their views as to what the qualifications should he and what the qualifications
should not be. That would help the Committee, if one is to be appointed, or
the Government, in arriving at a decision. But oue need not go seriously into
-every detail in regard to this.

Shri Sidhva: If a Member is for it he will give reasons in favour of it, and
if he is against it he will give his reasons for that too.

Mr. Speaker: The hon. Member was referring to educational qualifications
in great detail.

Shri Sidhva: Thanks, Sir. What I was going to say was that local bodies
-and legislatures were full of lawyers and doctors. They played their part very
well and helped the progress of the country in those days immensely. But I
also found that the doctors were very often absent from the Councils and
therefore could not have discharged their duties on account of the fact that
they had to attend to their profession. Such people though they have profes-
sional brilliance are not the sort of people we want in our Councils. Here we
want people who will represent the interests of their constituencies and of India.
Such people muet therefore be returned to Parliament.

Now I come to the question of age. The Constitution has prescribed the
ages of 25 and 30. So we cannot disturb the limit of ace which is already fized.
A man at the age of 70 may be mentally more alert and spiritually more mature
than a man of 50. Therefore there should he no limit in regard to age. Now.
‘a8 regards age, what is the pocition in our own Cabinet? (Intersuption) Three
or four have exceeded 80 or 65 yet they are very brilliant and are guiding the
destiny of the whole country. Would you dismiss them because they are over-
.aged? TFor public life there is no question of over-age. (Interruption).
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Shri Kamath: Have s minimum age and not a maximum.

I_r..spenket: The unfortunate result of these interruptions is that the link
of his argument is broken.

Shri Sidhva: That is correct.
service there may be age-limit, be
take the places of the older men.

In pubiic life there can be no age-limit. ln
cause there may be other aspirants waiting to:

That is why 55 or 60 is the date of retire-
ment for them. In public life, a man who is 80 may be more useful than a
young man of 40. I. however accept the minimum ace fixed in the Constitu-
tion, though we have the instance of men like Pitt who entered  public  life
in his 2Ist year and Giadstone in hic 23rd year. We know how iilustrious
these people were. T want to say that both younug and old will be able to guide
the destiny of the country. Therefore there shonld be no age-limit for
membership of Parliament.

The next point on which T wish to say a few words relates to residential
qualification for membership. This is Parliament of India and. as such, any
man. wherever may be his residence. should be allowed to stand for
election. Dr. Deshmukh pointed out the case of Rajkumari  Amritkaur. I
would say that Sardar Patel and Pandit Jawhharial too would not have this
residential qualification. They were living in Ahmedabad and Allshabad three
years ago. If the residential qualification is to be six months’ or one vear's.
residence, where will they be?

An Hon. Member: Delhi.

Shri 8/dhva: You cannot find seats for all in Delhi. My point therefore is
that in the best interests of the country and in order to provide wider scope for
selection. we must have no residential qualifications. Provided a man is s
citizen of Indie he should be considered to have the residential qualifieation
necessary. Now, what was done for the elections to the Constituent Assembly?
Persous from a'l parts: of India were elected. even though at that time India
had not been divided. That was the outlook of our leaders. They thought
that the selection should not be confined to particular cities or localities. Par-
liament is not anything different from that body. For the State Legislatures,
however, there may be residential qualifications prescribed. Parliament is
something superior. For being a representative here one must have knowledge
of and interest in all India matters. I do not want to be asked to confine ny
interest to the Madhya Bharat or Bombay. I want to know something about
Madras. about Assam and wo on. As far as I am concerned I think I have
shown from the questions I am putting that I am interested in all parts of
India. That should be the attitude of everybody. Members should not confine
their attention to their own villages or cities or even districts. Of
course there are many Members who are taking that view and are
putting questions of interest to all India. If vou are not going to have a dis-
tinction between the State Legislature and Parliament of India, we will be
nowhere. We will be confronted here alsa with local matters. Here we are
concerned with important matters such as Defence, Communications, Posts
and Telegraphs and Railways. In regard to these matters one should have
some knowledge before he desires to stand for election to Psrlian}ent. IA would
certainly say that a person should not be elected directly to Parliament in  the
first instance on entering his political career. Of course the voters will know
what service he has done to the country. They will ascertain whether he has
been a member of a local body and has done some public service. Voters hav;c'
commonsense enough to return to Parlinment on'y persons who have rendered
service to the country.
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From the education point of view in adult franchise we have got 85 per cens.
people who are illiterate and sometimes I do think of the problem as to what
would happen if 85 per cent. of Parliament is composed of illiterates. I have
an open mind in this respect but that does not mean that I want to say that
they don’t have intelligence. If there is some concrete proposal to get away
from that difficulty, T am prepared to listen to the same but I am not prepared
to rule out the question merely because he is illiterate.

An Hon, Member: What is your suggestion?

Shri Sidhva: I said I have an open mind but if no proper solution is forth-
coming then I am for all illiterate people rather than give few seats to literate
people. After all 85 per cent. illiterates are not going to come. We must see
that we should have bright intelligent persons. 1 have seen in this Parliament
new Members who are very intelligent and they have broad outlook. They
have come here straightway without entering even the Provincial Legislatures. I
give them credit because they have rendered some kind of service outside.
Prof. Shah may have a good object but I am sorry that a man of his outlook
who has always fought for socialism and whom I have heard continuously in
the Constituent Assembly and in this Parliament—he has a broad outlook and
goes farther ahend than some of us in his views and outlook—should have
asked the House to restrict the qualifications of & Member. I don’t want any
kind of restriction to be imposed upon a Member who chooses to enter Parlia-

ment. I have tried to study many Constitutions to see whether anywhere there
are such qualifications existing . . .

Seth Govind Das (Madhya Pradesh): In many places.

Shri Sidhva: Will you mention me the names? It is no use saying that there
are many places. In Ireland there is some kind of vague statement of qualifi-
cation. Nowhere else is there any qualification required for & man to become
& Member of the Legislature. If the Law Minister has in mind the danger
that the illiterates will probably fill up the House, then let him convince me
and the House that this kind of check will be necessary. I am prepared to
consider it if a solution is found to overcome the difficulty. Dr. Ambedkar fis
a liberal minded man and has broad outlook and therefore I am sure he will
not commit this Government in restricting the franchise qualification. He has
all long played a very prominent part and has shown a very broad outlook and
I don’t desire that he will tell his Government not to put any kind of curtail-
ment upon the qualifications of Members.

Shri B. R. Bhagat: I could not understand the Resolution of Prof. Shah
for whose learning and erudition I Lave the greatest respect.

[MR. DepUTY-SPEARER in the Chair].

He said in his speech that by this Resolution he does not want o curtail the
rights of adult franchise given in the Constitution or the democratic tradition
that has developed in this country but what he wants is to lay down certain
qualifications for Members of Parliament which may be convenient or which
may go to enhance the prestige of the House or which may go to enhance the
. u&ligca,tions of the Members so as to make them more competent to do their

arliamentary work. But it is the lesson of history—and I know Prof. Shah
has been a student of Politics and History throughout his life where he has
stood for progressive and socialistic principles—the success of Parliamentary
Government depends on most fundamental things. In his books on Finance
and planning he has stood for unqualified progressive views. But here he stands
in contrast with those views and we find that through the qualifications as enu-
merated by him, we will restrict the right of franchise. He hag not been clear
himself as to what actual qualifications in addition to the qualification of age



25 28 PARLIAMENTARY DEBATES [4rm ApL. 1950
[Shri B. R. Bhagat}
and citizenship that have been provided in the Constitution, should be given
for Members of Parliament. It is a matter of history that in all the discussions.
that have taken place regarding the qualification of Members—be they
of property or of education or of residence or anything else—it has
come down as an accepted principle that any other qualification save
and cxcept the qualifications of age and citizenship if they are provided, will
go to curtail the Fundamental Righte of the people for electing tﬁ?;r Members.
and for running Government in & democratic way. From this point of view
this Resolution is static and we are at t faced with a dynamio situation.
We have just begun an experiment in which is going to be of not.
only great importance in the South East Asian countries but for the whole
world because only a year or two hence we will be havmg elections in which
about 170 million people will cast their votes and that is going to be a very
big experiment in democracy and that will give an experience not only to this
country but to the whole world in the art of democracy and representative
Government. As England, during the 19th Century, gave great democratic
traditions, India, through her experiences in successive elections on adult
franchise in which a great many people will participate, will provide rich
experiences in democracy to the world. So this is a dynamic situation and to
pass a static resolution like this, in which we tie down the qualifications of
Members of Parliament and the successive Members who are going to play a
great role in the history of human freedom and democratic Government will
be the height of unwisdom. One qualification that he put forward was that
people from higher classes or people who have no work or people who don’t
represent anybody, they should not be allowed to come. He said pecple who
do some productive work, as in USSR, should be allowed to be Members in
Parliament but even if you have the background of Russia, you will see that
in recent elections these professions of Russia have not been strictly adhered
to in practice.

The other thing he said was that we must have a qualification of residence.
We do not find it in any Constitution of the World except in some of the
States in U.S.A.

In some of these Southern States they have the qualification of residence:
for the candidates, but in the recent books of American Democracy by Harold
Laski and other writers, they have come to the conclusion that this principle
of residence has worked detrimentally to the character or competence of the
Members of those States. So, if we fix this qualification here, it will not
bring us also any satisfactory results.

Another point that I want to say is that the key-note of Prof. Shah’s
resolution is that he is eager that the quality of this House should improve,
the quality of the Members, their qualifications, their competence should
go up, so that this Parliament, this experiment in democracy in this
country should not meet with the same fate which many Continental and
European countries have experienced in democracy. In his eagerness he says
that the qualifications of Members should be such that they should discharge
their functions well. What I want to point out to the mover of the Resolution
is that for the success of democracy in any country, what is required is not
the merit or the qualification of Members who are represented in the House
but ‘the overall atmosphere in the country, and what the political philosopher
calls the ‘‘democratic temper’’ that is prevalent in the country which is the
main thing which leads to the success of democracy in any country. You have
the difference between the democratic tradition of the U.S.A. and the U.K. and
the traditions of the Continental countries like Ifaly and South Eastern
European countries.” The main reason why democracy in latter countries failed,
was because the people lacked the democratic temper and they had not those
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institutions in the country which go to ensure the success of democracy in'
them. What we require here is the creation of those democratic institutions.
which will lead us towards the sucoess of democracy in this country.

Linked up with this question is the fact that we have before us the adult
franchise; the national movement has widened our scope of the social and
economic horizon. The economic horizen is such that we must have the
widest possible franchise. Any qualification, however progressive or beautiful
it may be on the face, I am sure, is sure to be misunderstood by the masses,
because the revolting masses who have fought for their freedom are impatient
for reforms; there is a sort of frustration among them. They want some change;
this is the temper of the masses and at this time, if you want to put some sort
of qualifications, however well-meaning :they may be, however well-meant they
may be and however beautiful and progressive they may be, they are going to
be misunderstood, situated as we are today. I would appeal to the Mover of
the resolution that if we want to make the Parliamentary Government in this
country more effective, we should try to develop real democratic institutions
and the right democratic temper which is needed. What is needed is that the
Members may not have instructions but they must have passion which will take
the country far on the road to democracy. That passion can come only through
party Government. I find that none of the Members of this House have
touched this important point. The party provides the passion for executing its
programme. It chooses its candidates for election. This is the role of parties
in a democracy. If we truly understand the role of the party, we will see that
none of the fears and suspicion of Prof. Shah will prove to be correct. You know
the party selects the candidates and what is the principle with which the selec-
tion is made? The first law of politics to which all other laws are subordinated
18 the law of Vietory. That candidate is selected who has the chance to get
elected and I think from that point of view a candidate who can lead 7% lakhs of
people is & fit candidate for election. If a candidate has that sort of competence,
I think he is the right person to be the Member of Parliament. I say that
democracy is not & Government of the expert but it is the Government of the
people; democracy is a Government of the layman. What I mean by this
is that by merely schooling or formal education we cannot make & man a
legislator but a legislator is made by the experience he possesses, by the
touch which he has with the masses and I do not agree that a Member should
necessarily possess the qualifications which Professor Shah wants him to
possess. At this juncture I venture to plead that we should not put any
qualification for Members as this will come as a straight jacket. It is better

if we leave scope for future action. I will conclude by quoting Finer, a great
authority on the subject.

“I emphasize with all strength that it is exactly this uncertainfy as to who is ‘right’
and ‘good’ in judging the direction the society should take which has given bhirth to demo-
cracy and representative Government whereas conviction of oertainty has often given rise to
minority and despotic Government."

Shri Rathnaswamy: I should like to say a few words on one qualification
on which some of the speakers were emphasizing. Let me make it clear,
that after all the representatives here at the Centre and the re-
presentatives in the various States represent not so much the intel-
lectuals of the country, but the teeming down-trodden and dumb mil-
lions of India. So much so, that it may depriver the masses of having
an opportunity of sending their representatives who would espouse their cause
in an effective manner. I may draw your attention to some of the illustrious
examples in the destinies of some of the countries like Czechoslovakia, Russia
and many other countries in the world. I may tell you that the founder of
Czechoslovakia was an ordinary cobbler, who neither had any education, in
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the sense in which we understand it today nor had snything to boast of which
a politician of modern times could boast. 1 may tell you that the powerful
dictator of Russia today is one who had not the opportunity of entering the
portals of any university. Coming very nearer to Britain, we find today a
person no other than Mr. Churchill, who did not have any opportunity of
receiving University education. We find him as one of the examples of brilliant
orators, a person who could be compared only to Edmund Burke. It may be
interesting to know that founders of the Labour Party in Britain were persons
who had meagre education. For instance, Mr. Bevin, I gather, was only a
.dish washer and afterwards, he entered some factory as a nail driver. Many
others like Mr. Morrison and other prominent leaders of the Labour Party
today did not have any university education. I submit, in fixing some education-
al qualification for membership of Parliament or the State legislatures, there
is a danger of depriving the teeming millions of our people, particularly the
scheduled castes and the backward classes, from sending their representatives.
some Triends, to our Joy, were referring to persons like Akbar and Hyder Ali,
"who, 1 gather, had absolutely no education. Many of us are deluded into
thinking that only persons who have had some sort of education like the
university education can be in a position to guide the destinies of the country.
I may tell you that I for one have neither faith nor admiration of the kind of
education we have been receiving in our Universities. Therefore, I submit
that any kind of emphasis laid on educational qualifications or other qualifi-
cations like age or residence would deprive hundreds of young men and thou-
sands of people of their valuable right. By virtue of the environments in
which they have been brought up, they would be deprived of an opportunity
of guiding the destinies of our country, and espousing the cause of the down-
trodden and the teeming millions of India.

I bave got some fancy ideas to suggest which I hope would be appesling
to this distinguished and honourable House, particularly at a time when our
country is struggling hard to keep pace with other countries, with the rest
of the world. You also said, Sir, that while other countries were advancing
in science, we were advancing not in science, but in mortality and illiteracy.
At such a time, I would submit that unless a person is able to put forth a
certain amount of constructive effort for nation-building, for the progress and
prosperity of the country as a whole, he should not be allowed to represent the
people in Parliament. Our country is so much lagging behind in production;
without production our country may not be able to lift her head and have a
respectuble place in the comity of nations. At such a time, it would be more
proper, sound and sensible to say that a certain amount of productive labour
and a certain amount of constructive effort is essential to one who wants to
represent the people in Parliament.

I do not want to take up much of the time of the House; I would coné¢lude
by saying a word or two. We are very largely influenced by Gandhian ideals
and the Gandhian way of thinking. In a country like ours which can boast of
hoary traditions, ancient glories and culture—India can be proud of these
things—it would be very fair and appropriate to say that only men who possess
character,. .eulture, people who can command the confidence and affection of
‘the people should be returned to Parliament and the State Legislatures. Such
qualities of the heart more than the head are very essential at such a time
when you find so much of corruption in the public life of the country. More
-emphasis should be laid on culture and character, integrity, political and per-
#onal honesty. These are the eesential qualities of a public man, more 80,
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in regard to a person who wants to represent the people in Parliament. Tdo
rlnnotrvsan?; to sa; more. I only hope that the House would give due oonsxd:r;—
tion to my point that qualifications like education or residence would pot be
appropriate in our country, but that charseter, integrity and political honesig.
would be more essential for a Member of Parliament.

Shri B. K. Das: With the two amendments that I moved in the earlier-
part of the day, the resolution moved by my hon. friend Prof. K. T. Sheh will.
read thus:

“This House is of opinion that qualifications other than what are px:ovxded for s
(a) and (b) of article 84 of the Constitution in case of Parliament and in clnw’l(_ﬂ) a';' o
of article 173 in case of the Legislature of a State be laid down for membership 0 inheds
liament and Legislatures of States in the Union of India and that a Committee be appaintea.
to consider the question and submit their report at an early date.’

I want that a Committee should be appointed to consider the question of
the zdditional qualifications to be laid down for membership of Parliament and
Legislatures of States. I feel that the Constitution makers had in mind that
there should be some additional qualifications to those laid down in those
articles referred to above. What those* qualifications should be, whether
;they should be educational qualifications or others, should be consi-
rdered by a Committee that I have ventured to suggest. Some hon.
Members have dealt with the disadvantages of having educational qualifica-
tions or other qualifications and stated that that may hinder the entrance of
certain persons into the legislatures. But there is no doubt abaut one thing.
We want the right sort of persons in this House. Parliament should consist
of persons who have enough experience and knowledge of parliamentary work.
If my hon. friend Mr. Sidhva was opposing the resolution of my hon. friend
Prof. Shah, I think he said much in favour of the proposition that seme qualifi-
cations ought to be there. Mr. Sidhva said that people who had experience
and knowledge of affairs of the country and of the whole of India, and who
have strong commonsense and who have wide experience can come into Parlia-

4 py, TEDE May I say, that if the Committee lays down such a qualification for

‘M- Members, it will be in consonance with the spirit of the article or with the
spirit of what Mr. Sidhva himseli told us while opposing the Resolution of
Prof. Shah? What I understood from the speeches of my learned friends
Dr. Deshmukh and Mr. Sidhva is this, that they do not want any educational
qualification to be laid down. But at the same time I could not find anything,
not a single word in the speeches where they want that all and sundry should
come into the Legislature.

Dr. Deshmukh: They wou’t come. The voters will not send them.

Shri B. K. Das: Yes, we may depend on the commonsense of the voters.
But we have experience enough to say that sometimes some kind of frenry
may overtake them and then they may send people who may not be the right
sort of people. Therefore, I say, if we have enough confidence in our peaple,
we should give them 8 lead so that they may send the right sort of people.
If we refer to article S0 of the Constitution, we find that it is laid down there
that the President while choosing members to the Council of States may
nominate a person who has socisl service in his favour. Suppose the committee
goes into the question and lays it down as a condition that a person should
have some social service in his favour in order to stand as a candidate for
membership of Parliament, I don't think Dr. Deshmukh will have any objection.
What he is afraid of, and other Members of his view are afraid of is that in
a country where many are illiterate, if- we lay down any educational qualifi-
cation, that will go against the country, and many people will be barred from
entering Parliament. But if I understend Prof. Shah aright and the. spirié

in clauses
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in which he has brought forward this Resolution, and also from the speech
that he made and the amendments he moved in the Constituent Assembly.
I think that he only wants that there should be men who have knowledge of
reading and writing. Will that be too bad to have men who have the know-
ledge of reading and writing? Do we want that illiterate persons should
come into Parliament? Do we think illiterate persons will have this sort of
wide knowledge and experience of things that we want? Of course, Mr. Sidhva,
from his experience of local bodies testified to the experience of common
people who have done their part very well. Yes, I also do not belong to an
urban part of the country. I come from a village, and I have seen people
who have commonsense and who by their commonsense can understand many
things. Today with this adult franchise before us, we have trusted the electo-
rate. and there is no doubt about that. But should we not devise some means
by which we can get the right sort of people here? Our friends seem to be
afraid that if some conditions are laid down, if some simple qualifications
are laid down. that will be against the interests of the common people, and
against the interests of the electorate. 1 do not think, however, if it is laid
down that a person with social service to his credit, a person who knows how
to read and write, a person who has experience and knowledge of affairs may
come into Parliament, that that will go against the interests of the electorate.

Mr. Sidhva said that practising doctors often remain absent from their
work. Therefore, mey I take it that practising lawyers also are in the same
position?- And if some condition is laid down to the effect that persons who
are in active practice will be barred from standing as candidates, will that
not ensure that people who are ready to give wholetime work will come in?
Or at least if it be laid down that the lawyers or men of other professions who
come into Parliament, during their membership will not practice, or actively
carry on their profession, then I think our friends who are opposing the Resolu-
tion moved by Prof. Shah will have no reasons to complain. I should not be
misunderstood. I do think that high academic qualifications should not be
laid down. Rather I am afraid of the Legislature or Parliament being turned
into a debating society of academicians. What I want is that there should be
more people who have service to their credit, who have commonsense, who
have knowledge and experience of wordly matters. We in the Congress, when
we non-co-operated, when we went out of the schools and colleges we took
away our young men from these institutions, we thought that those persons
would, some day, be better citizens and be better able to be the representatives
of the people. I have not changed that view even today. I hold that those
who have to their credit service of thirty or even more years are quite fit
people to be Members of Parlisment. But when I was bearing the learned
doctor, and our learned lawyer, Shrimati Durgabai, I was wondering whether
they were not afraid, themselves having much of learning that people not
having much learning may not be able to do justice here in this Parliament.

Shrimati Durgabai: My point is that the House is not lacking in learning,
but thaf learning must be made use of.

shri B. K. Das: I quite agree. But I was rather amazed to see my learned

friend Shrimati Durgabai opposing any educationa]l qualifications being laid
down. That is what 1 am complaining of.

I shall conclude by saying that I want s committee to be appointed to go
into the whole question and to lay down such qualifications as are necessary
§o that the proper sort of people may come into Parliament.
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(English translation of the above speech)

8eth Govind Das: The question before us is not an easy cne. But I would
g0 to such an extent to say that it is one of the most difficult questions. Much
can be said on both the sides. We have accepted democracy. Franchise has
been granted to each ond every individual of above 21 years of age. The quali-
fications that have been laid down for the candidates are identical excepting the
age limit to those that have been fixed for a voter. It can be said that when
on the one hand we have granted adult franchise and if we were to lay down
some minimum qualification for the candidates then it would be just like taking
away from left hand what has been given by the right one. I do not also ac-
cept that the arguments that have been put forward in this respect are quite
frivolous. I do acknowledge that these arguments are sufficiently weighty,
Then there is another side of this quertion also and we cannot shut our eyes
from that. We see that for all posts involving responsibility, for example take
the case of the judges who have to decide whether the laws that we send to
them are being acted upon properly or not, we lay down certain qualifications,
We dc not elect these judges on the besis of adult franchise. When for the
courts that give decision on legal points we have laid down some qualifications
then it would be rather strange not to have laid down any qualification for
those hon. Members who pass these laws. Then we have to pay attention
towards such arguments that some minimum qualifications must be laid down
for the candidates and these arguments also carry weight.
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1 bave been a Member of the Central Legislature for the last 27 years and
have been a Member in those days when very high financial qualifications had
been laid down. I, along with Pandit Moti Lal Nehru, was elected for the
first time to this Central Legislature in 1928 from the Madhya Pradesh
Zamindars Constituency: Then I was elected to the Council of States and
everybody knows the conditions of franchise that were there. But in spite of
all this I like to submit that no financial qualifications should be laid down.
The days have gone when 1t was generally accepted that: Sarvcgunah Kanchana-
mashrayante meaning thereby that all the virtues are contained in gold or
wealth.

But the qualifications regarding educational attsinments are no doubt such
that we will have to take them into consideration. From the speeches that I
heard here today I have come to know that some hon. friends believe that if we
would accept the principle of minimum academic qualifications then we would
be faced with very high sounding qualifications and only those persons who
would be graduates of some university or the other would only be elected.
But it is not so. But if such persons, whom we call ‘thumb impressioners’,
would be elected to this Parliament then it would go against the prestige of thig
Parliament, the prestige that it should command in the world outside being the
Parliament of such a big country. It is quite true that we come across such
persons in the world history who were perfect illiterates. Emperor Akbar
could hardly write his own name, Maharaja Ranjit Singh alsc could not write
his name, but these persons were exceptions. By quoting sich instances we
cannot say that the academic qualifications are of no worth and only the i'lite-
Tates are invariably the most capable. Therefore we should not place any
fiaancial qualifications, but as far as the question of academic qualifications is
concerned we Fave surely to take it into consideration. Besides this academic
qualification is not the orly qualification that we have to teke into_consideration.
There are other qualificetions also that could be taken into consideration. T
Wwould give an example. In the Constitution of the Congress, the Constitulion
that we have recently adopted, we have prescribed three categories of members,
and only the active members. can seek election to the various offices, that is
to tay, only those members are permitted to seek election who through their
work have given a somewhat proof of their abilities. The academic qualifica-
tion I deem to be essential, but as compared to the academic qualifications T’
lay more stress on two other qualificaticns. The first qualification is that of
character or morality. As far as standard of morality is concerned the persons’
that we send to Parliament must be of such a high morality and character
that against whom no fingers could be raised. There are certain provisions in
our Constitution that lay down certain disquslifications for persons seeking
elections. T would request the hon. Minister of Law to take this matter into-
consideration and suggest other means also besides these provisions so thab
frorn the morality standpoint no such person should happen to be elected who
may be quite unfit for that. He should better suggest some other means also.
to this effect.

The other qualification about which 1 would submit is thet of social service.
I know that though our country may not be literate today but a majority
of cur vast population can recognise true service. T also know this fact that
if such a person who mnay not have rendered any service to the country would
be set up for election then he would not be able to get any votes. In spite of
all this service is no doubt an important qualification and we have to take it
into consideration.
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In the old days there existed many democracies in Indis. Though the
country as a whole was never a democracy yet at places small republics like thab
of Lichhivies existed. Iiere in India small republics existed in the days whea
n Greece City States like those of Athens and Sparta existed long before the
2dveps of the Christian era. In ancient Indis the village panchayats also had
an important place. A book has been published by the Oxford University
Press. In that book detailed accounts of the working of the old village re-
rublics have been given. If we go through that book then we come to know
that. for the persons who aspired to become village panch thirieen disqualifica-
tiong had been laid down. I just tried to obtain that Look but it is not available
in our Library, but I do remember two of the disqualifications mentioned there-
in. One of them was that no one could be elected as village panch if he
happened to be & village traitor, the second laid the same restrictions on those
whe happened to be traitors to the country. Out of these 13 disqualifications the
above two were specially followed by our old republics and nobody who happen-
ed either to be a village traitor or a traitor to the country, could become a
member. In Madrag an inscription has also been discovered, the inscription
js very old. ln this inscription also these 13 disquulifications have been dis-
cussed in detail.

Some time back our President, who was the President of the Congress as
well as of the (lonstituent Assembly at that time, paid a visit to Jubbulpore.
He was given an at bome by the Rotary Club, Jublulpore. 1 still remember
the speech that he delivezed at that at home. In his speech he had said that
though we have uaccepted the principle f adult franchise, and this principle is
no doubt quite right as well, vet as far as the question of the candidates goes,
we vill have to think it over egain, Hn had said that while appointing judges,
who are ‘responsible for enforcing our laws and legislations ir. the ocourts, we
teke their qualifications into consideration then how fa: it would be right
to say that any person, whatever his qualifications may b, can seek election
to that legislature which enacts these laws and so we have te think over this
question. At that time he had placed this poser not before my home town and
province only but had placed it before the country as a whole. We have not
peen able to find any solutior to that poser as yet. It is a fact that we have
accspted the principle of democracy, but had democracy been the best system
of Governmens in the world then why after the democracies <f Lichhivi in Irdia
and Athens and Sparta in Greece big empire would have come into being.

" Brice, who is such a staunch supporter of democracy, has in his book
Democracy written that be himself feels doubtful ~whether the democratic
system is the hest form of Government ir the world aund al! the end he has
written that at time he begins to feel that the famous theory of the East, that
is everything comes by rotation, appears to be quite right and so he begins to
have doubts in the excellence of the democratic system of Government. At
one place Hitler had said that if millions of people were to be brought together
and if all of them happened to be fools then in spite of their being so great in
.umber he failed to undcrstand from where they would derive intelligence.
Late lamented Dr. Igbal, the great Persian and Urdu poet, has at a place said
that, ‘‘Democracy is such a kind of Government wherein only heads are count-
ed put intelligence is not weighed’”. I am no doubt a supperter of democracy
but I am not in the least prepared to accept that democracy and democracy alone
is the best form of Government in the world and that it always functions right-
ly. When demccracy soes corrupt then the people wish that democracy may
better be finished and the reins of Goverr.ment be talen over by some certain
individual and on the contrary whep autocracy becomes power-mad then the
people wish for the establishment of democracy. Throughout in the human
history of the world I have come across this fact. Therefore if we were to accept
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that democracy is the best form of Government in the world and were not to
pay any attenlion townrds the question of academic quslificztions, standard of
morality and record of service of those persons, whom we elect to run this
democracy, then I very much doubt if such a system of democracy would prove
bensficial to the interests of the country. It is just possible it may prove
beneficial for seme tim: yob it would not last for long and T have not the leash
doubt in thig thing.

But it has 1o be sccepted that the whole question 15 extremely diffioult.
Therefore to me the suggestion given by Shri Kamath appears to be quite
proper that s committee should be appointed for this work and the entire
question be referred to the said committee.

Prof. K. K. Bhattacharya (Uttar Pradesh): I must avuil myself of a few
minutes for expressing my view on this matter. The Oracles have spoken.
both at Delhi and Dodona, and it is for the Members of this House to decide
to which voice they would listen. I am convirced of one fuct and it is this,
that there can he no harm in adopting Mr. Kamath’s ameundment. The simple
fact is that Mr. Kamath bhas not in that amendment stated that he puts &
premium on any educational qualification. He has not stated that he wants
that all M.As., Ph.Ds., and LL.Ds. should come in. On the other hand,
he has also not stated there that only illiterates should flock intq the House.

It is arn essential nccesaity that Psrliamentary life ir our country must be
kept on an even keel, and for that reason it is of essential importance that men
with self-sacrifice, men who have had the training in some municipal bodies or
in corporations. or wko have devoted tbemselves to soine cther public organi-
sation should come forward in order to put upon themselves the responsibility
of administering the State. When we were fighting agrinst the British Govern-
ment, the days were the days of slogans, those were the days also of pure,
pristine nationalism and patriotism. Now we have got independence
and we have to maintain the highest traditions of Parliamentary life.
ond for that reason it is essential that this House, or for the matter
of that -the State Legislatures, should not be swamped by mere
illiterates simply because 90 per cent. of the people of the country are
illiterate. Surely, I shall not subscribe to that proposition that Parliamentary
life can be run more efficiertly by illiterates than by literates! 1 am a literate
man myself and I can say this with confidence that even if there were literates
pure and simple, without any idea of public service, they will be able to render
a greater amount of public service than can be rendered by all the illiterates
without any public service. These are the days when one must have specialised
knowledge in economics, politics, sociology and so forth, especially in this
Parliament of ours where matters of the highest importance are discussed. We
have got to siand on a fcoting of equality with the wembers of other Parlia-
ments all over the werld. Therefore, at the time of the rext elections when,
with adult franchise, 90 per cent. of illiterates would be facing us, if we say,
“No qua'ifications. Every illiterate man can come in’’, is it to be meant that
we should say also, ‘‘Illiterates, do come; literates have no place’”. I do not
mean to convert this Purliament into a University consisting of Professors and
scholars, but it is not my idea that we should lend our hand to any scheme by
virtue of which it may he that only illiterates will come forward. Thetefore.
there is absolulely no harm in accepting Mr. Kamath’s amendment which, in
my judgment, ig reasonatle and proper.

While listening to the speech of the Deputy-Speaker on he Resolution. 1
was_gtruck by his close reasoning. Though his heart is toc full of the milk of
human kindness for the common man, e was frank and said that he stood for
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certain standards in public liie. “We have to creaic stendavds in public life,
There is no getting away frcm the fact that we should always be guided by
patriotism. Political life, and Parliamentary life, can only be built on solid
toundationg of study, research and learning. We have got to do these in order
to be Parliamentarians. Therefore, we are not going to say that we shall not
impose qualifications for membership. Pitt at the age of twenty-four became
the Prime Minister of England, and we may say that any man at the age of
twenty-one may become a Member. Perhaps Mr. Sidhva shall have no objection
to it. But certainly 1 am not enamoured of Mr. Sidhva’s argument when he
says that at the age of seventy a man retaing fully his vitality, energy and
powers of concentration. Mr. Sidhva is an exception, and if an exception goes
to prove the rule, then 1 am nct to be guided by Mr. Sidbva's example. 1 have
the highest respect for Mr. Sidhva. let it be understood, but I have seen many
men at the age of sixty-five or seventy who cannot walk a step; they totter,
they ag a rule are dyspeptics suffering from all chronic diseases. So, if a lower
age limit is put, a higher age limit should also be put, because I know thag
when a man attains a certain "age he beecomes unfit for Parliamentary life
unless he is proved an exception or he undergoes medical examination to prove
his fitness., Mr. Sidhva's argument was, ‘“Well, Government servants retire
at ‘he age of 55 and 60. Why not give place tc vounger entrants?”’ My own
opinion is that the older politiciany, may give place to younger men who can
give a good account of themselves. T have done. I strongly commend to this
House the amendment of Mr. Kamath for acceptance.

Sardar Sochet Singh (P.E.P.S.U.): In the few minutes at my disposal, I
would confine myself to the question of minimum educational qualification for
legislators. If this qualification is not prescribed, then I am afraid it would
amount to putting a premium on illiteracy, inefficiency and ignorance. The
incentive for education will be lost. People whe want to aspire to the position
of responsibility and opportunity to discharge their duty tocwards their country
wou'd not devote any attention or time to the learning of those essential and
basic things which would qualify them and make them fit for those responsibili-
ties. It is true that we stould guard against the tyraney of intellectuals, bus
it is equally necessary that we should guard against the dead weight of
ignorance.

_Yiducation is a unifying factor in the life of a countrs. If we had no
minimum _educational standard for all the Members who have come
to this House, this House would have presented the appearance of
a Tower of Babel. The Madrasis would speak their own languages
and the others would speak in their respective tongues and nobody
will be able to understand what the other Member says and nobody will be
able {o convey to the majority of the Members of the House what he really
!ntends to say. That is why I say that a minimum educational qualification
in the national language should be prescribed. T am afraid also that if ne
minimum educational qualification is prescribed, then this House itself wou'd
succumb to the tyranny of the intellectuals in the House. (An Hon.
Member: Tyranny?) Yes, and there will not be true democracy inside
the‘ House. Very few of the Membess of the House will be able to understand
their responsibilities and duties and they will be compelled blindly to follow
what o few educated leaders of thought would place before them. We want
the cream of the country in every walk of life to be represented in the House
and not the scum of the country. We want Buddhimans and Vidwans...... :

Giani @. 8. Musafir (Punjab): And not Gianis?
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Sardar Sochet Singh: And Gianis would follow. So when you are pres-
eribing qualificationg for the judiciery who have to interpret the law, the law-
1akers themselves should not be altogether ignorant. They should also have B
minimum standard of educational qualification and mentel fitness.

With these words, I only want to emphasise one particular point, na:pely,
that this House will be reduced to a Tower of Babel if we do not prescribe &
minimum educational qualification for its Members.

Shri Hossain Imam (Bihar): I will not take more than five minutes. My
tesk has been lightened greatly by the speeches of some friends, especially the
points which were made out by you yourself, Sir, clearly showed the absolute
necessity of having some kind of rules and regulatiors laid down by Parliament
a8 these regulations cannot be made by executive action. So the only course
open is to have legislaticn. In regard to this, there were two things open to
Government. One was to decide to do a thing and the other wag for this House
to suggest that a certain line should be taken. What Prof. Shah has done is
to ask Government to perform its duty in consultation with this House. I
cannot understand the mentality of those people who are suffering from such
arn irhibition that they do not like to be asked. and who fee! that the executive
must be trusted to discharge its functicns and that it would be derogatory for
the Fxecutive to be saddled with the advice of this House. Those suffering
from such an inhibition sre, in my judgment, scarcely fit to grace this House.

Mr. Deputy-Speaker: The hon. Member need not use such strong langunge.

Shri Hossain Imam: I only used the word ‘‘inhibition”.
- Mr. Deputy-Speaker: Dut he said—'‘they are not fit to bc Members of this

ouse”".

Shri Hossain Imam: If T used those words, I take then' back. I thought
I said that ‘‘they are not fit to grace tims House''.

Mi. Deputy-Speaker: Fv.: that is wrong.

Snri Hossain Imam: All right. T withdraw even that.

Mr, Deputy-Speaker: It will be too strong. Each Member is entitled to have
his cwn views.

Shri Esw3ain Imam: All right. T withdraw that too.

The hon. the Law Minister in his concluding speesh on the Constitution re-
marked that this worship and this complete-trust theory will lead us astray. I
entirely endorse those rcmarks which be made. I feel tha! the way in which
learning and education have teen run dewn in this House by two highly educated
and learned Members of this House makes me wish for the day when crores of
rupees would be saved by cloeing down our rducational institutions.

Shri Sidhva: Why?
Shri Hcessain Imam: Fecavse education ‘‘demeans Us, debases us, degrades
us’’. This is the sumamary of what was said by tho learned Members.

Dr, Deshmukh: 1 do not war:t tc be personal, bui it has happened in some
instances. ™

Shri Hossaio Imam: I was going to say that even this bad education that
you have in India has given us Gurudev Tagore, Mahatma Gandhi, Jawahar]al
Nehru and Sardar Patel. T should like to know whas has illiteracy given us,
which we can show lo the world as the great contribution of illiteracy.

Shri Sidhva: 1t is not due to thcir literacy. but to their broad outlook and
ptrorie commonsense.
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Auv Hon. Member: One of the ressons is literacy.

Shri Hossain Imam: It gave us Gokhale; it gave us Tilak, but what has
illiteracy given us?

Ar Hon, Member: Ranjit Singh.

Shri Sidhva: Service.

Shri Hossain Imam: I am talking of today, not of the past (Interruptions.)

Mr. Deputy -Speaker: The hon. Member is entitled to his own views.

Dr. Deshmukh: But it is a misrepresentation of facis and statements to say
that we have advocated illiteracy. We never praised literacy.

Shri Hossain Imam: What was said was that iliiteracy makegs a man more
honest than does literacy. (Hon. Members: No, no.) If that is the case, then
we must close down the schools—if literacy teaches; us only to be rogues and
charks. Our positicn in the world is such that we must be very careful to main-
tain the dignity of India. Another factor which must not be lost sight of is
the fact that you have a strong Party in this country which, in spite
of whatever may be the wording of the Constitution, can shape things in
the way in which it likes. I am ssjing that even if there are no special quali-
fications, the Congress Party by its executive action can lay down certain rules
in selecting candiaates and that will ke effective for at least 90 per cemt. of
the Members returned to this Hcuse.

The Constitution itself has provided at different places, the need for having
certain qua'ifications to be laid dewn Ly Parliament 'The reason why all those
are not evumerated in the (‘onstitubion itseH. is beczuse cur Constitution,
already the biggest in th: world, would have hecome too cumbersome and then
it would have been difficult to change ii. Ths difference between the Constitu-
tion and ordinary legislation is that while -the former requires a two-thirda
majority, the lotter does not. Of ccurse, if this Housc wanés to change the
Constitution, it can do so. But it is not a thing which is done in the world.
Amendment; to ‘the Coustitution are brought about only in extreme circum-
stances and oi: urgent and iloperative needs. That is why the qualifications
were not provided for in the Constitution itself. = As has been pomted out by
the previous speaker, if we do rot lay down some qualification, in future a
Member from Madras will speak in Tamil, a Bengalee will speak in his own
language, ¥n Orira in his own language, with the result that we will be unable
to understand each other. .

Shri Venkataraman (Madras): But what do you do in International Con-
ferences?

Shri Hossain Imam: In the United Nations conferences, there are ear-
phones where you can listen to the translation in one of the few approved languages.
that you know Here you cannct have that done, beceuse while in the United
Nations you have only 59 member rsticrs, here yor will have 500 members.

Seth @ovind Das: Then you Lave accepted Hindi as our national language
and it is going tc come iuto effect within fifteen yeris.

Shri Hossain Imam: T, therefore, say that a literacy qualification of a certain
measure either of English or of Hindi, is most essential. Otherwise we will
become a Tower of Babel as was pointed out by the previous speaker. I have
rothing to say further. This Resolution should not be oppesed merely because
of the facs that it. has been sponsored by certain persons. Government is bound
to bring legislation and it will bring a Bill, whether you pass this Resolution
or not. .
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Khwaja Inait Ollah rose—
Mr. Deputy-Speaker: Hon. Members will be as brief as possible.
Shri Kamath: How long gre we to sit?
Mr. Deputy-Speaker: As long s hcn. Members wish to sit.
at 581;1; Kamath: We have a meeting cf the Inter-Parlismentary Union Group
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Qualifications are already laid down.
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(English translation of the above speech)

Khwaja Inait Ullah: The Resolution moved by Prof. K. T. Shah has been
the subject of favourable and unfavourable speeches sinee this morning. All
old and experiencel Members of this House have cxpressed their views on if
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and an opporturity has now been sllowed to a novice like me to give my views.
Now we reflect—at least I do—what are the points left untouched which I
might dwell upoc. I am afraid lesp 1 should start repearing those very things,
The very first thing that occurs to rwe iz this that on reading this resolution
I feel the Professor has drafted it rather hurriedly. Had that not been the
care how rould an experienced man like him draft suck g resolution? The
resojution rans.
“This House is of opinjion . . . ”

Mr, Depnuty-Speaker: The resolution is knowan fo everybody.

Khwaja Inait Ullah: No, Sir, it is out of this that I have to point out some-
thing. It runs:

“This House is of opinion that qualifications be laid down for membership of Parlia-
ment.”

[ say whai is the use of it? Qualifications ar: laid down. Qualifications
ure there and they are already laid dowp in the Ccustitution. Then, what is
the sense of th» Resolution that quulificavions may be laid down? Had it been
like this that ‘‘further qualifications may be laid down'' or that ‘‘some other
quulifications be laid down'* one might have thought here is a Resolution which
requires o be dehated upon. As it stands, however, it has simply caused a
waste of time.  ‘‘Qualifications may be laid down’’. Had I been the Law
Member I would aave said, ‘‘Qualifcations are alresdy laid down.”

Shri Kamath: Why did you not move an amendment?

Khwaja Inait Ullah: My contention is the Resolution is wrong. Why
should I have moved an amendment? Since thig mcornirg I have been trying
to say that qualifications are already laid down.

In any case, the real question is whether the qualificatior of the Members
be iaid down or not. As remarked by the hon. Speaker the question is not
whethe}- this should be the guslificaticn or that, whether it should be education
or service of the country, whether it shovld be o religious  qualification or g
broperty qualification. The Resolution says some quulification be laid down,

ow the point in dispute is whether some qualification be laid down or not,
These qualifications can be of various kinds, Religicn is one qualification,
bonesty i< another, sill another is education and tliere is also service of the
covntry. There are many qualificaticns of that kind that we can lay down
But, what the Mover of ths Lesolution or those, who have made speeches for
or ugainsl. it, airy at. directly er indirectly, is ‘educational qualification’ alone
If it was only educational qualification that was meant where was the need for
bringing this Re-olution before the House in such ambiguoug terms? It should
have plainly been mentioned that some educational qualification be laid down,
The mover has used very vagus lengusge in eaying that some qualification
shclulc} be loid down ard that a committee should be appoirted to go into the
question as to wast qualification can be suitable in the preseny context of things
No: let us suppose only educational qualification is meant. Education has ite
various branc!:es. It may be medical education, sciertific education, liters
educaticn, religioug education, domcstic educat:on, instructior: in the Gita, the

i Quran or the Bible, or it may be industrial education. Al these sub~divi'sio

are suggected to us when we start cousdering just one of the possible u.ah‘ficns
tions. Ope of the arguments that hsve beer brought ferword is thaqt in t!:.
absence of the educationul qualification {he Members will not be in a ositi .
to tollow the speaches and one will r.ot follow what the (ther sayvs No}:v ltlhop
clearly shows that what is really meant is that one ebculd be o ‘B.A.* 15
lawser or a dector, for a Matric weuid rot have that degree of cox:n[n‘.eAh.en:ilc;ua
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Evep s Matric from Madras or Bibar would not be sble to explain a law to &
M drasi in Englich nor would a Kasb.niri bs ¢ble fo follow a Bengali. Thus,
the real obyeet Lehind this resolution and these rpeeches is that some educational
qualifioation shoull be laid down, tuat iv should be thil of o graduate or a
lawyer as & minimum, because cnly a lawyer would have a grasp on legal
matters, Now, the reason why the whole thing has been left vague and it
hee not besn stated explicitly that the qualification required should be educa-
tional is that if the words ‘educational qualification’ had been used people would
have said, ‘‘Why are you laying dewn an_educaticual qualification?” Hence,
it has beon left yague. Whon, however, the question is coneidered people say
the wealth qualification is not necessary. Our Seth Govind Das says the quaki-
fication relating to property and wealth is not required. As for the qualification
relating to the service of the country you cannot discard it. Even if you were
to discard « persou who has rendered service to the countrs the voter will no%
discard him. Ilence xou cannct debar him. You may, however, impose an
educational vestriction to the effect that one must be at least a »akil or &
Barrister or 3 graduate, should be able t speek Fnglish s as to understand
and to make oneself understood. Our Sethji has taken great pains to bring
this bome *o us tut whereas he has, in the course of hig speech, stated on one
hand that this condition should entirely be done away with he has also stated
that it canpot be dispensed with allogether. This i; like running with the
bare and hunting with the hounds. T fail to understand his approach. On one
kand Sethji says itat we cannob tuke away fror the pecple what we have given
them under tha Constitution while ¢cn tve other he says that democracy is not
a very desirable thing.

S¢h Govind Das: What I meant was...............

Mr, Deputy-Speaker: We fully ccmprehend what vou mean.

Ehwaja Inait Dllah: What T meant to say is the* ihis Resolution ultimately
‘comee to something like this. India kas after a vers len; time got an oppor-
tunity io establish the rule 3f the prcjle. The educated pecple, however, are
accustomed to ruling ovér the people and it is their intention that the illiterate
" people who form 80 to 90 per cent. of the population should cast their votes
in their favour and not in favour of others. They are out to frame laws where-
by the rule cf the people might terminate ani they might be_ enabled fo rule
over the peop:e. Put, this is agxinst cur priuciples. We have spent a whole
“life-time in an endeavour to establish a workers’ Government and with a view
to usher in this workers’ Government we have made great sacrifices. The
workers and the masses of this country are no longer as ignorant as some peaple
would imagine. They know everything and realize who are their well-Wishers
and to say taat they would elect those who are too illiteraie even to sign their
names is to insult them.

©Oh. Ranbir Singh. (Punjab): T have thought over the Resolution again and
again gnd alsq on the amendment moved by Shri Kamath, and I have decided
to- oppose both the amendment and the Resolution itself The reason for it
is not that I do not want any qualifications. T do, and I am of the opinion that
the qualification for a Member should be the service of the country Before
“he comes over to this House Le shnu!d have served in ore respect or the other
the country aud tke people whom he wants to represent. But the whole diffi-
culty avices bere how to test it and how to kmow whether be has served or not
Can*we give ihis authcrity to a court to judgs whether a particular person haé
“served the country or has-done anything for the public? I do not think it is

“right.”
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Again, as regards the academic qualification, many friends have expressed
here that they do not want any ‘Graduate’ qualification: they want that people
who come herc should know how to read and write But 82 far as reading and
writing goes I can say that a man can easily learn Hindi within five days after
he is elected lo this House.

Seth Govind Das: Bui you are fergetting it!

Ch. Benbiy Singh: No, I am not fcrgetting it; nejther can I forget it. It ls
my natioral language.

1 wag expressing that to limit the acaaemic qualification only to reading and
wriling wili do no good. Again, if you go higher than that, suppose you want
to limit it to the Martriculation Lixamination, even tken 1 can say that thers
are many people, and I have seen in my own Province fcr ten or fifteen years
there have been Chief Ministers who were neither Mutriculates nor as far as I
know they had read in any school or college. I can mention the name of Sir
Sikandar Hayat Khan. 1 have seen muny other Chief Ministerg in other Pro-
viaces vhc were neither law Graduates nor Gradnates of medicine. I have
also seen many other friends who had not got any kind of Giani or any other
quaiification, but they have administered the country better than those people
wko were degree-holders, or wers law Groduatcs or auy other kind of Graduates.
S0, the question arises what qualifications are needed for a Parliamentarian.
For a Parliament you require tt:at a raan sheinld bave administrative capacity,
he should have intelligence, he should be a man of quick grasp and expression,
should have commecn sense and power of expression. I have seen many people
whc are law Graduates and I have alsa seer many reuzle who are professors
in the cclleges, who have remaired as profeerors for long, but they did not
prove good Parliamentarians. There have been pecple who have never been
to any sthool. You may take the example of Herr Hitler and many others
throughout the world. As regards his ideologies some people can differ from
Hitler, but nobody can deny that he took hisz couxtry in such & ghort time to
such a pitch, that I do not think any Graduate could have taken that country to
that pitch during that short period. So far as originatity of thinking goes, I
oan cite one example. Kabir is well known ove: the whole country. My friend
Mr. Hossain Imam wanted to know waat the i'literate people have given to the
couatry. I am going to tell the House what the illiterate people have given
to this country.

Shri Hossain Imam: ('ompare the two.

Oh. Ranbir 8Singh: You can compare Kabir with many pecple who are known
as “‘politicians’’ and who may have got power.

Shri Hossatn Imam: Ccmpare Kuhbir with Tulsidas.

Mr. Deputy-8peaker: The hon. Member evidently wants to continue his
speech. The House stands adjourned till fomorrow.

The Houss then adjourred till a Quarter to Eleven of the Clock on Wednes-
day, the 5th April, 1950. .





